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FURTHER ACTION TAKEN REPORT FILED BY THE DISTRICT
COLLECTOR, SRIKAKULAM IN O.A.N0.92 of 2020, MOST
RESPECTFULLY SHOWETH AS FOLLOW:

. It is respectfully sgbmitted that, M/s. Gareeb Guide (Voluntary Organization) has
stated that, the Organization has filed a representation dt.26.12.2017 to the
Chief Commissioner of Land A.dministration, A.P., Vijayawada and the District
Collector, Srikakulam (the said representation was not received in this office)
requesting to alienate the land to an extent of Ac.10.00 cents in Sy.No0.59 of
Chinnadugam Village, Jalumuru Mandal, Srikakulam District, A.P. for
construction of Gareeb Guide’s Heaven (Old age home & orphans home) for
public purpose at Chinnadugam Village, Jalumuru Mandal, Srikakulam District,
A.P. as per the G.0.Ms.No 571, Revenue (Assignment-I) Department,

Dt.14.09.2012. (Annexure-I)

. It is respectfully submitted that, the G.0.Ms.No.571, Revenue (Assignment-I)
Department, Dt.14.09.2012 says that, environmentally sensitive and fragile
areas such as tank beds,.river beds, hillocks with afforestati{l)n etc., shall not be
alienated or allotted. It is also submitted that, the required land in Sy.No.59 of
Chinnadugam Village, Jalumuru Mandal, Srikakulam District (AP) is classified as
“Kakarla Pond” i.e., an objectionable Government tank Poramboke, which could
not be alienated or allotted to anybody, as per the orders of the Hon’ble Courts

and as well as instructions of the Government.

. Ik s respec.tfully submitted that the Applicant herein has filed a Writ Petition
No0.8493 of 2020 in the Hon’ble High Court of Andhra Pradesh at Amaravthi
praying the Hon’ble Court to issue a Writ, Order or direction declaring the action
of the Respondent Nos.4 & 5 (i.e., the Chief Commissioner of Land
Administration, Vijayawada and the District Collector, Srikakulam respectively) in
not allotting land to the petiticner for public purpose as illegal, violation of
G.0.Ms.No.571, Revenue (Assignment-I) Department, Dt.14.09.2012 and also
direct the Respondent No.5 (District Collector, Srikakulam) to allow the Petitioner
for temporary constructions for public purpose in the said premises until further
orders of this Hon’ble High Coﬁ-rt as deem fit and proper in the circumstances of
the case and that a detailed counter affidavit in this Writ Petition was also filed
before the Hon’ble High Court of Judicature at Amaravathi and it is pending for

adjudication. (Annexure-II)
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4. It is respectfully submitted that, as the matter stood thus, the applicant herein
has filed an O.A. No.92 of 2020 (SZ) at Chennai, to challenge the action by
Respondent No.2'(District Collector, Srikakulam) in acting in the interest of
grabbers by allowing constructions like School, Panchayat Office, Temporary
houses, unauthorized cultivation etc., in "“Kakarla Pond” in Sy.No.59 of
Chinnadugam Village, Jélumuru Mandal, Srikakulam District in the State of
Andhra Pradesh as adversely affecting the ecosystem and the overall ecology of
the area and thus there is substantial question relating to environment, where
the community at large is affected by the environmental consequences and it is a
continuing violation of the provisions of enactment specified in Schedule 1 of the

National Green Tribunal Act, 2010.

5 1t is respeétfully submitted that, the Hon’ble National Green Tribunal, South
Zone, Chennai has appointed a Joint Committee dated 02.07.2020 comprising
the following Officers to inspect the area in question and submit a factual and

action taken report, if there is any violation found. (Annexure-III)

i. A Senior Officer of Ministry of Environment, Forests and Climate Change
(MoEF&CC), Regional Office, Chennai.
ii. A Senior Officer of Lake Protection Committee, Hyderabad

iii. The District.Collector, Srikakulam.

6. In this connéction, it is respectfully submitted that, among the 3 Joint Committee
Members, one Dr. R.Sridhar, Scientist ‘D', MoEF&CC, Regional Office, Chennai
and the Executive Engineer, A.P. Pollution Control Board, Regional Office,
Srikakulam on behalf of the District Collector, Srikakulam have jointly inspected
the scheduled land with the local revenue officials on 20.01.2021 and submitted
the detailed Joint Inspection report to the Hon’ble National Green Tribunal for

kind perusal. (Annexure-IV)

7. It is respectfully submitted that, as per the directions of the Hon’ble Tribunal
issued on 12.02.2021 in 0.A.N0.92 of 2020 (SZ) & I.A.No.15 of 2021 (SZ) &
[.LA.No.15 of 2021 (52), a. detailed proceedings in Rc.N0.943/2020/E3,
Dt.16.03.2021 have been issued to the Applicant herein on the objections dated

12.02.2021 filed by him. (Annexure-V)

8. It is respectfully submitted that, as per the directions of the Hon’ble Tribunal

issued on 12.11.2021 in O.A.N0.92 of 2020 (SZ) & I.A.N0.90 of 2022 (SZ), on



.

the objections dated 13.11.2021 filed by the Applicant compliance report has
been submitted to the Hon'ble Tribunal on 05.07.2022 for kind perusal.

(Annexure-VI)

It is respectfully submitted that, as per the directions of the Hon’ble Tribunal
issued on 14.07.2022 in O.A.N0.92 of 2020 (SZ) & I.A.N0.90 of 2022 (S2), on
the fresh objections dated 26.07.2022 filed by the Applicant, detailed compliance
report has been submitted to the Hon’ble Tribunal on 02.08.2022 for kind

perusal. (Annexure-VII)

10.1t is respectfully submitted that, as per the revenue records, the Survey Number

59 with an extent of Ac.12.75 of Chinnadugam Village is classified as tank
poramboke namely "Kakarla Pond” and the ground status of the Survey Number

59 as on the joint committee inspection date 20.01.2021 is as detailed below:

. Extent Duration of
Nc; Nature of construction/structure covered (in occupation/
) Acs.) construction

1 | MPP School 0.12 27 years

5 Panchayat Office (Now converted as Ryothu 0.05 10 Years
‘Bharosa Kendram) .

3 Covgred by houses constructed by BPL 402 27 vegrs
families === 0@ —
Black top road formed from Narasannapeta-

i___Pe_:t_h_ap_atnam road to Chinnadugam Village | OFS 32 years B

5 | Field Channel , 0.44 42 years

6 Occupétlons by 40 mdmduals for agricultural 2 24 1737 wenrs

__|operaions 00000 |

5 Vacant land for Sri Laxmi Narasimha Swamy 0.44 42 yeare
Yatra purpose _ _ -

8 | Stage for Sri Laxmi Narasimha Swamy yatra 0.01 42 years

9 | Nagadeveta Tample 0.02 20 years

TOTAL 12.75

11.1t is respectfully submitted that, out of the total extent of Ac.12.75 cents, the

encroachments covered by agricultural fields with an extent of Ac.7.68 cents
(i.e., SI.No.6 & 7 of the above table) which is vacant on ground have been
evicted and a caution board stating that “the land belongs to Government and

the encroachers are punishable under law” has been erected on the land.

12.1t is respectfully submitted that, there are 89 age old residential houses of BPL

category people, one MPP Schcol, Ryothu Bharosa Kendram (Old Panchayat

Office), CC road from Narasannapeta-Pathapatnam to Chinnadugam Village, Field




13.

14.

15.

A

Channel, Nagadevata temple et-c., are existing in the scheduled land in an extent
of Ac.5.07 cents and hence, the Government through the Chief Commissioner of
Land Administration, Mangalagiri vide in this office Rc.N0.943/2020/E3,
Dt.05.07.2022 has been requested to examine the present ground reality and to

issue suitable instructions to proceed further in this matter. (Annexure-VIII)

Except the above age old constructions, no permissions or encroachments
allowing in the subjected land in the Sy.No.59 of Chinnadugam Village, Jalumuru

Mandal, Srikakulam District.

Further it is submitted thavt, the Executive Engineer, Water Resource
Department, BRR Vamsadhara Project, Narasannapeta Mandal vide in their
Lr.No.EE/Mtc.Divn./Npeta/DB/126M, Dt.03.04.2023 has reported that, the
Kakarlavani tank was an abandoned tank and it was not covered in the list of
tanks handed over by the Panchayat Raj Department to Water Resources
Department (Vamsadhara) in the year 2005 and their department is not feeding
the tank from Vamsadhara canals and further even though after formation of
Narasannapeta brénch canal in 1978, the Kakarlavani tank was not in their
system fed tanks and there was no tank appearance on ground and remained as
abandoned and that the question of reopen the two inlets and outlets does not
arise, duly enclosing the éxplanatory sketch prepared during the joint inspection
of the subjected site (Annexure-IX) and further action taken report has been
submitted to the Hon'ble National Green Tribunal, Chennai requesting to dispose
the 0.A.N0.92 of 2020 as deemed fit and proper in the circumstances of the

case. (Annexure-X)

It is respectfully submitted that, the Hon'ble National Green Tribunal, Chennai
has issued orders on 17.04.2023 in E.A.No.03 of 2023 (SZ) in O.A.N0.92 of 2023
(SZ) that it is the duty of the District Collector to restore the rest of the extent of
the pond and if the said Kakarla Pond is extended to another Survey No.48, let
the District Collector find out the total extent of the area available for the
purpose of the Kakarla Pond to ensure that they are encroachment free with the
inlets and outlets cleared and it is stated that even if any of the water bodies are
put to disuse, it will not take away the character of the same and should be
retained only as a water body. The Hon’ble National Green Tribunal has also

directed the District Collector to file an additional report exploring the
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possibilities of (i) re-locating the occupants furnished in Para (10) of their action

taken report and (ii) restoring the pond to its original status. (Annexure-XI)

16.1t is respectfully submitted that, in pursuance of the above orders of the Hon'ble

National Green Tribunal, Chennai, the following officers have been directed to

take up the Joint survey of the kakarla Pond in Chinnadugam Village of Jalumuru

Mandal and find out the total extent of the area available for the purpose of the

Kakarla Pond and encroachmeants thereon in Sy.No.59 and Sy.No.48 of

Chinnadugam Village of Jalumuru Mandal and submit the joint field inspection

report. (Annexure-XII)

1.

2

5.

6.

The District Panchayat Officer, Srikakulam

The Superintending Engineer, Irrigation Department, Srikakulam
The Superintending Engineer, APEPDCL, Srikakulam

The Revenue Divisiona!l Officer, Srikakulam,

The Assistant Director, District Survey & Land Records,

The Tahsildar, Jalumuru

17.1t is respecffuliy submitted that, the Revenue Divisional Officer, Srikakulam and

the Tahsildar, Jalumuru have also been directed to submit the detailed report

exploring the possibilities of (i) re-locating the occupants i.e., present

encroachments in Sy.No.59 of Chinnadugam Village of Jalumuru Mandal and (ii)

restoring the pond to its original status. (Annexure-XIII)

18.1t is respectfully submitted that, the joint committee has reported that, joint

inspection was conducted on 06.06.2023 in Sy.No0.59 and Sy.No.48 of

Chinnadugam Village of Jalumuru Mandal and observed the following occupations

in the Sy.Na.59 of Chinnadugam Village of Jalumuru Mandal.

- Extent Duration of
N " Nature of construction/structure covered occupation/
B ‘ (in Acs.) | construction
1 Vli\;IPP School 0.12 27 years
) Panchayat Office (Now converted as Ryothu 0.05 16 yenps
L Bharosa Ke_zndram) - ]
3 Covgred by houses constructed by BPL 4.02 55 yeare
families -
Black top road formed from Narasannapeta-
; 0.55 2
= Pathapatnam road to Chinnadugam Village 1 32 years
5 | Field Channel 0.44 42 years
6 | Stage for Sri Laxmi Narasimha Swamy yatra 0.01 42 years
7 | Nagadeveta Tample h ; 0.02 20 years
TOTAL . 5.21
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19.The Joint Committee have also reported that, previously the agricultural land
encroachments to an extent of Ac.7.24 cents and vacant land to an extent of
Ac.0.44 cents used for Sri Laxmi Narasimha Swamy Yatra Purpose in Kakarlavani
Cheruvu covered by Sy.No.59 of Chinnadugam Village were removed and
presently the grom.md status is vacant land and a caution board has also been
erected in the above vacant land.

20.The Joint Committee has also reported that, the Sy.No.48 of Chinnadugam
Village, Jalumuru Mandall is having a total extent of Ac.22.49 cents and the
Sy.No.48 is subdivided into 6 sub-divisions and Sy.No.48/1 with an extent of
Ac.21.08 cents is classified as “Tank Poramboke - Kakarlavani Tank” and
identified the following occupations in Sy.No.48/1 of Chinnadugam Village,

Jalumuru Mandal.

lf(l)'. Nature of construction/structure Exi::t}\t:;zs;‘ed
1 |Agricultural Land N ' 14.77
' 2 | Houses/ Sheds _ 1.60
3 |Burial Ground | 005
4 Na_g;adevat-ha Temple - Bathrooms | 0.01
5 | Vamsadhara Canal - 2.00
6 | Filed Channel | 020
7 Exgti‘ng Tank : ‘ 2.45
S ﬂ:l'BTAL o - 21.08

21.The Joint Committee has also reported that, the Sy.No.48/1 and Sy.No.59 of
Chinnadugam Village, Jalumuru_ Mandal are classified as Tank, but only an extent
of Ac.2.45 cents is existing on ground as Tank.

22.The Joint Committee has also reported that, regarding re-locating the occupants
in the Sy.No.59 of Chinnadugam Village of Jalumuru Mandal, it is very difficult to
relocate the families of dwelling residential houses in the subject tank
poramboke and other Government buildings in other locations since the
habitation was formed with permanent structures and houses 27 years ago.

23.The Joint Committee has also reported that, regarding the restoration of the
pond to its _origina.l status, the subject tank was not covered in the list of tanks
handed over by the Panchayat Raj Department to Water Resources Department
in the year 2005 and there is no Ayacut covered under this tank and after

formation of Narasannapeta Branch Canal (NBC) under Vamsadhara Project in



24.

25.

26.

7

the year 1978, the tank was remained as defunct and as there are permanent
structures in the above subject land and no ayacut, the Kakarla Pond cannot be
restored to its original status and there is no prospect for convert the present
land into tank as topography is completely changed and permanent roads were
formed through this tank conng(:ting to other villages. The Joint Committee has
finally reported that, there is no possibility to re-locate the existing habitation in
another place and restore- the tank to its original status. (Annexure-XIV)

It is respectfully submitted that, the Revenue Divisional Officer, Srikakulam and
the Tahsildar, Jalumuru have been requested to take necessary action to evict
the above encroachments in the Sy.No.48/1 of Chinnadugam Village of Jalumuru
Mandal, Srikakulam District classified as “Kakarlavani Cheruvu” by following due
procedure of law and report compliance to this office immediately through the
Revenue Diyisiona'l Officer, Srikakulam, so as enable this office to submit the
detailed report to the Hon’ble National Green Tribunal, Chennai before
01.08.2023. (Annexure-XV)

It is respectfully subrnittred that, the Hon’ble National Green Tribunal, Chennai
has issued orders on 01.08.2023 in E.A.N0.03 of 2023 (SZ) in 0.A.N0.92 of 2023
(SZ) directing the District Collector to file a detailed status report regarding the
physical features of the Kakarla Pond, the number of encroachments, including in
the inlet and outlet channels, the action taken so far and the action to be taken
for evicting them to restore the pond and the inlets and outlets to their original
shape and size and posted the case to 31.08.2023. (Annexure-XVI)

It is respectfully submitted that, the Revenue Divisional Officer, Srikakulam has
reported that, the Tahsildar, Jalumuru has proposed for eviction of
encroachments on dt.26.07.2023 and requested the Station House Officer,
Jalumuru to provide necessary security arrangements Men and women
Constables on dt.26.07.2023 at 10.00 AM at Chinnadugam Village, Jalumuru
Mandal to avoid inconvenience from the encroachers but heavy rains occurred
from dt.25.07.2023 to 27.07.2023 and that the encroached fields and bunds
have been inundated and that the evection work was not possible through JCBs
and could not be evicted, but on 08.08.2023, the Revenue officials along with
Station House Officer, Jalumuru and Police persons went to encroached paddy
fields with one JCB and 1 Tractor for eviction of paddy fields in “Kakarlavani

Tank” in Sy.No.48/1 of Chinnadugam Village, Jalumuru Mandal and evicted an
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extent of Ac.8.00 cents of Agriculture encroachments out of Ac.14.77 cents, but
the remaining extent, i.e., Ac.6.77 cents was not possible for eviction as the
encroached fields are covered with fully mud and water due to heavy rains and
also reported that, the remaining extent will be evicted after drain of stagnant
in “Kakarlavani Tank” in Sy.No.48-1 of

water from encroached fields

Chinnadugam Village, Jalumuru Mandal.

27.The Revenue Divisional Officer, Srikakulam has reported that, the Tahsildar,

Jalumuru has further submitted that, regarding the remaining encroachments,
permanent structures were formed for an extent of Ac.1.60 cents in Sy.No.48/1
as detailed below and the removal of the encroachments may lead to law and
order problem in the above Village as the habitation was formed in the part of

the above survey number and the details of the permanent structures are as

shown below:

Assessm Occuple_d Duration of
S. Type of extent with .
Name of Encroacher ent ’ i Occupation/
No. Construction | constructions .
Number i Construction
in Acres
i i I
1 Gunda Krishna S/o 78 Slabbed 0.10 95 years
Tatayya House
Nagamani Hemaltha Tiled House
84 .
2 W/o Mohanarao (Penkitillu) Lo 2> Ears
3 Par'wga Adilakshmi W/p 86 Slabbed 0.10 25 years
Rajulu House
4 Ravada Simmanna S/o 198 Slabbed 0.10 25 years
Bodeyya House
Baggu Simhachalam Slabbed
8 :
2 S/o Dalappadu ¥ House Bl <2 Years
D A |
6 .unga pparao S/o 105 Slabbed 0.10 25 years
Simmayya House
Ampali Simhachalam Slabbed
7 5o Boddeyya 206 House 0.07 25 years
S Mugat o I
8 urapu Mugatayya S/o 208 Slabbed 0.10 25 years
Appalaramayya House
Challa A 5
9 allp: Appamit S/ 136 Slabbed 0.10 25 years
Yarrayya House
10 Baggu Syamasundarao 205 Slabbed 0.10 95 years
S/o Suryanarayana House
| 3
11 Challa Adinarayana S/o 100 Slabbed 0.05 35 years
Gurumurty House
hall i
12 C .a a Gavirashu S/o 102 Slabbed 0.08 98 veors
Adinarayana House
Challa R S I
y3 | Challa Ramana S/o 101 Slabbed 0.08 25 years
Adinarayana House




14 P“g_s;i:;iyavathi o 08 s;izt;id 0.06 _ 25;ears
15 g:szzxznamma e 97 | —é'fii‘? - 0.06 25 years
o [t | Cior | I e | e
17 2;;:;2?::;5; © 103 S'Laozt;zd 0.10 25 years
18 ;:?j’lz Gl o 87 S':iﬁeed 0.10 25 years
19 Sg!ﬁgﬁama”a 5o 88 S:j:::’: 0.08 25 years
e e

28. The Revenue Divisional Officer, Srikakulam has further reported that, necessary

instructions were issued to the Tahsildar, Jalumuru for removal of the remaining

agricultural encroachments in Sy.No.48/1 in “"Kakarlavani Tank” of Chinnadugam

Village, Jalumuru Mandal.

29. The Revenue Divisional Officer, Srikakulam has further reported that, regarding

the eviction' of 108 permanent structures that are developed in the S.No0.48/1

and Sy.No.59, it cannot possible to evict, as it may lead to the law and order

issue in the Village, since the encroachers are living in the said abandoned tank

from the past 25 years above and they have developed one habitation in the

above land and it is difficult to re-locate the entire habitation (108 permanent

structures) in another place and also their social and religious customs cannot be

reproduced. (Annexure-XVII)

In the above circumstances, it is humbly prayed that, this Hon'ble

Tribunal may be pleased to record this report and dismiss the above O.A. N0.92

of 2020 and pass such further or other orders, as this Hon’ble Tribunal may

deem fit and proper in the facts and circumstances of the case and thus render

justice.

Dated at Srikakulam on this the 29" day of August, 2023.

District Collector,
Srikakulam
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Act, 1961 vide Flio: CITIE Hudy IS e800, 205416
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roval Ufs BUGES)N ) of the Income Tax
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tAnan viiues develop th o

f Protecian of Lfe, health
and human dignity 3. {In puniew of General Public Utilny Guide the preple for their well wish and. guide the people for
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en itgmait Our

many public we

sevsles a
v at

# filed many public interest litigatuons anc conduct~d many [ree legal axd, health samps and
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BS CGmM DS thio

e many wellare acuvities 1 e conducted leg:

awap n

organiziton conduct
legal gid ummps at 23 destnicts and 375 KM, fled many public nterest litlgations, conducted representation programe en

establishment of Ute circuit bench of the supreme court at every high court and conducted indian QOpen Tennis
Toumamenl-2014 eic

Y paada yotra lwals a than), free
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Cotony Road, Near Tianu Ju, Jalueueru Mandal, Snkakulam Distnc. This project e Gatecb Gulde’s Heaven will e
covered 1 the wead of 10 sores and more than 2,000 auzens will be Lenefited through this preject. For this progect, land
pdmeasuring 1L acres at one place s required. There 13 an extent o 10 acres of Govt. waste land (peramboke land) is
around our land, Heace, | shall remain deeply indebted in case you con 14 accede o our hutble request and allol an exten!
of 10 acres of Govi. waste land (porasnboke lund] which i areund eur ind & Chinna Dugam Colany Road, Near Tilaru Jn,
Jadumuru Mandal, Stakulam District to Garesb Guide (NGO for pu sic purpese. | look {orward teyour gunlirmation of
appeintment, 1o that the preparations for this preject can be tkee Up 1oely. f e )
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APEXILED

IN THE HIGH COURT OF JUDICATURE: ANDHRA
PRADESH AT AMARAVATHI

W.P.No. 8493 of 2020
Between:

Gareeb Guide Voluntary Organizat on,
accredited by the Telangana State 1 egal Services
Authority, Rep. by its President
Ms.G. Bhargavi. Mansoorabad. [ I Nagar
Hyvderabad. Regional Office S Sri Sri Naga
Manasa Devi Temple Compound C hinnadugam
Main Road, TilaruJn, Jalumuru Mindal.
Srikakulam District,
... Petitioner.
AND

I The Union of India, Rep.by Pri Secretary
Ministry of Home Affairs, New Delhi
and others.
... Respondents.

COUNTER AFFIDAVIT FILED BY THE RESPONDENT NO.5

I, JNivas, Son of RJanardhanan, aged about 37 years,
/o.Srikakulam, Occ: District Collector. Srikakulam, do hereby solemnly
affirm and-sincerely state on oata as follows
1. [ submit that | am the 5% respondent herein and as such, I am well
acquainted with the facts of the case. | have read the affidavit filed in
support of the Writ Petition and 1 deny all the allegations made in the

affidavit except those that are specifically admitted herein.

2. Inreply to Para 6 of the effidavit. it 1s submitted that the contention
of the petitioner that, he beciwae an absolute owner of the lands and
propertics belonigs to late N. Nohanarao since 2017 and enjoying the
possession is not correct.

It is respectfully submitted that the petitioner did not mention the

Survey Number claimed for alienation in this case.  However, the matter

Attestor c& ECToR
SRIKAKULAM
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has been got enquired into oy the Tahsildar, Jalumuru and during the
enquiry it is revealed that, the land asked ror by the petitioner for alienation
is classified as “Kakarla Tank™ which is in Survey No.59 of Chinnadugam
Village in Jalumuru Mandal of Srikakulam District which is prohibited for

assignment or alienation as per the rules in force.

3. In reply to Paras 7 and 8 of the affidavit, it is submitted that the
contention of the petitioner that he brought the temple viz., Sri Sri Sri
Nagadevatha Manasa Devi Ammavarla Temple at Chinnadugam Village in
Jalumuru Mandal of Srikakulum District under his management and paying
salaries to the staft the temple and taken over maintenance and
administration and conducting annual celebrations since 2017 upto 2020 by

investing a total amount of 9.08 lakhs, is not true.

In this connection, it is respectfully submitted that on local enquiry
conducted by the Tahsildar, Jalumuru, the villagers have categorically
stated that the maintenance of the tempie is being attended by the villagers
and paying the salaries to the Archakas trom the collection of hundies of
the temple and that the villagers do not know about the Petitioner, Gareeb
(uide (Voluntary Organization) and hence, the contention of the petitioner

deserves no consideration.

4. In reply to Paras 9 and 10 of the affidavit, it is submitted that the
land in question is classified tank bed poramboke and there are specific
instructions from the Government and the Chief Commissioner of Land
Administration & Spl.Chief Secretary about restriction on allotment of
water body / tank porambcke lands in his reference No.B1/1543/2012,
Dt.18.03.2013 and hence, the allotment of land of Ac.10.00 as requested by

the petitioner is not feasible.

5. Inreply to Paras 11 and 12 of the affidavit, it is submitted that the

contention of the petitioner that he filed an application on 27.12.2017 to the

Attestor ‘ Deponent
COLLECTOR
SRARULAM
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Respondents 4 and 35 as per the procedure in G.O.Ms.No.571,
Dt.14.09.2012 Revenue Department and requested to assign Ac.10.00 of

land for the public purpose is not correct.

[t is respectfully submnitted that Para 3(a)(ii) of the G.0.Ms.No.571
Revenue (Assignment.]) Dept. Dt14.09.2012 3(a)(ii) says that, “only
waste and dr}: lands shoulc be proposed for alienation and wet, irrigated
lands should not normally. be considered for such purpose.  Further,
environmentally sensitive and fragile areas such as, tank beds, river beds,

hillocks with afforestation et: _, shall not be alienated or allotted.”

In view of the above position, allotment Ac.10.00 of land as
requested by the petitioner cannot be considered as the land in question is
Tank bed poramboke which is strictly prohibited either for assignment or

for alienation.

6. In reply to Paras 13 10 13 of the affidavit, it is submitted that the
tand in question is classificd as Tank bed Poramboke which is highly

ohjectionable and strictly prohibited either for assignment or for alienation.

7. In reply to Paras 16 10 19 of the affidavit, it is submitted that in
view of the averments of the above naras. the request of the Petitioner for
allotment of land of Ac.1€.00 in Sy.No.59 of Chinnadugam Village in
Jalumuru Mandal of Srikakulum District cannot be considered, since the
land in questi'on is classified as Tank bed Poramboke and hence, the Writ

Petition deserves no consideraton and liable for dismissal.

For the reasons stated above, 1t s therefore prayed that this Hon'ble

Court may be pleased 1o dismiss the writ petition and pass such other

Attestor Deponent

COLLECTOR
SRIKAKULAM
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order or orders as this Hon’ble court may deem fit and proper in the

circumstances of the case

e ol
T
e
/0

Solemnly and sincerely atfirmed

Deponent
On this the day of June, .COLLECTOR
2020 and signed his name in my SRIKAKULAM

Presence.

L

Before me

Attestor

VERIFICATION

I, JNivas, Son of RJanardhanan, aged about 37 years,

R/o.Srikakulam, Occ: District Collector, Srikakulam, do hereby verify that
the contents of paras 1 to 7 are true to the best of my knowledge, belief,

information and as per records. Hence, verified on this the ...
June, 2020.

day of

Counsel for Respondents 2 to 5. Deponent

COLLELTOR
SRIKAKLL AW
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Item No.01:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 92 of 2020 (SZ) &

I.A. No. 45 of 2020 (SZ)

(Through Video Conference)

IN THE MATTER OF
Gareeb Guide (NGO) ....Applicant(s)

Versus

State of Andhra Pradesh,
Through its Chief Secretarv and others.
....Respondent(s)

Date of hearing: 02.07.2020.

CORAM:
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant(s): Sri. D.V. Rao
For Respondent(s): ~ Smt. Maduri Donti Reddy
ORDER

1. The grievance in this application is regarding unauthorised

encroachment into “Kakarla Pond” in Sy. No. 59 in Chinnadugam
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Village in Jalumuru Mandal of Srikakulam District (D) in the State

of Andha Pradesh.

. It is alleged in the application that as per the report of the
Tahsildar in RC No. 197/2020, dated 07.05.2020, it has been
observed that in 1-B record, the land rhoasuring Ac. 12.75 acres in
Sy. No. 59 is classified as “Karala Tank” i.e. Government

poramboke land.

. It is further mentioned in the report, that there are unauthorised
constructions and encroachments by way of putting of temporary
constructions and also making unauthorised cultivation, which
has resulted in the disappearance of the entire pond and it is not

in existence now.

. It is also alleged in the report that Sri. Sri 'Naga Devatha Temple
constructed some building and Government constructed a school
and Panchayat office. According to the applicant, the pond was
used earlier as a water recharge unit to collect rain water during
monsoon and also helped in protecting against flood in those areas.
In the recent years the attitude of the people encroaching in to

water tank, nallahs and other rain water drains. has resulted in
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flood and inundation of villages during monsoon causing heavy

loss to the people which includes life and property.

. Further, the applicant has relied on the decision of the Hon’ble
Apex Court ir; Civil Appeal No. 5109 of 2019 Jitendra Singh Vs
Ministry of Environment.-and others dated 25.11.2019 which set
aside the order of the National Green Tribunal where, National
Green Tribunal had summarily rejected the application and
directed the authorities to restore the water bodies which had been

unauthorisedly encroached upon by the parties.

. The app}icant‘also relied on the decision of the Hon’ble High Court
of Andhra Pradesh reported in (2005 (1) ALT S550) dated
26.11.200, where a‘lso the Hon’ble High Court had directed the
official respondent to take steps to remove the encroachment, duly
following the procedures prescribed by the law if necessary by
taking the assistance of the revenue authorities . It is also
mentioned in the order that the steps will have to be completed
within a period of three months from the date of receipt of the

order.

. Further, the Hon’ble High Court of Madras in W.P. No.38635 of

2004 dated 28.01.2019, between Jeevaratnam Ammal Vs the
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Collector, Perambalur District and others directed the authorities to
remove the encroachments in certain public lands and did not
interfere with the steps taken by the Collector by invoking the

provisions of Tamil Nadu Land Encroachment Act, 1905.

8. So, the applicant filed this application seeking the following reliefs:

(a) Direct the Respondent No.1 to take appropriate legal action
against the concerned authorities who are acting in the
interest of grabbers by allowing constructions like School,
Panchayat Office, ’1"’emporar_y Houses, unauthorized
éulfivation ete. in “Kakarla Pond” in Sy. No.59 in
Chinnadugam (V) in Jalumuru (M) of Sﬂkakulam (D) in the
State of Andhra Pradesh.

(b) Direct the Respondent No.l1 to remove all illegal
constructions like School, Shops and Temporary Houses
.etc.

(c) Direct the Respondent No.l to restore “Kakarla Pond” in
Sy.No.59 in Chinnadugam (V) in Jalumuru (M) of
Srikakulam (D) in the State of Andhra Pradesh to its
oniginal and report the same to this Hon’ble ‘Tribunal.

(d) Pass any such order or further order as this Hon’ble
Tribunal may deem fit and proper in the facts and

circumstances of the case.”
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9. When the matter came for hearing for admission today through
Video Cénference, Sri. D.V. Rao learned counsel represented the
applicant and Smt. Maduri Donti Reddy represented the
respondents.

10. The learned counsel appearing for the applicant reiterated his
allegations in the application and wanted this Tribunal to take

cognizance of the issue.

11. On the .other hand the learned counsel appearing for the
State respondents vehe'r-nc:ntly opposed the appligation on the
ground that even as per the allegations in the application, some of
the constructions were more than 15 years old and as per the
National Green Tribunal Act 2010, the applicant has to come
within six months of the first cause of an action arose and this
Tribunal can further extended the time by sixty days and not

thereafter.

12. We are at this stage not going into the question of limitation
as the applicant has approached the Tribunal when he came to
know about the same with all materials about the encroachment
and this will have a cardinal point for considering at the time of
hearing the matter after the appearance of parties by filing their

objections. The applicant at this stage relies on the report of the
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Tashildar dated 07.05.2020, as the date of knowledge of the
existence of the tank and its encroachments. Unless there are
other materials produced by the respondents, at this stage it is not
possible for us come to a different conclusion so as to dismiss the

application at the threshold.

13. The learned counsel for the respondents further submitted
that applicant has filed a Writ Petition before the Hon’ble High
Court as W.P. No. 8493 of 2020 and that is pending. There also,
some of the allegations are akin to the allegations made in this

application though the relief claimed may be different.

14. We are not going into the question of limitation at this stage
in view of the observations made above as it requires further
evidence as to when first cause of action arc;se for the applicant to
approach this Tribunal. Further, we will have to consider this
scope of the allegations as to whether the question of first cause of
action arose will be a bar for filling a application of this nature
when public land or water bodies are encroached upon affecting
the ecology as such and whether it can be treated as a recurring
cause of action, thereby each cause of an action will give a separate

right for the applicant to file the application. All those have to be



considered at a later stage after considering the entire pleading and

not at this stage.

15. Considering the circumstance, we feel that there arises a
substantial question ‘Qf environment which requires the
interference of the Tribunal. Further it is a settled law, that time
and again Hon’ble Apex Court as well as the National Green
Tribunal had repeatedly held that there is a duty cast on the state
machineries and the local bodies to protect the water bodies and
any encroachment into the same is to be viewed éeriously as it is

likely to affect the ecological balance.

16. In order to ascertaif‘i the present status, we feél it appropriate
to appoint a Joint -Committee comprising of a Seﬁiof Officer of
Ministry of Environment, Forests and Climate Change (MoEF& CC),
Regional Office, Chennai, a Senior Officer of Lake Protection
Committee, Hyderabad and the District Collector, Srikakulam to
inspect the area in question and submit a factual and action taken

report, if there is any violation found.

17. The committee is also directed to examine the revenue
records of this area to find out as to whether there existed any

pond in that area earlier and what is the nature of the pond and its
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use at that time and when the encroachments started and what are
the steps taken by the state authorities to remove the

encroachment to protect the water body.

18. They may also suggest and give recommendation as to what

are all the steps to be taken to protect the water bodies.

19. The District Collector who has been made as the member of
the committee is directed to cooperate with the committee in
carrying out the directions of this Tribunal for the purpose of

inspection and preparation of the report as directed.

20. Ministry of Environment, Forests and Climate Change
(MoEF&CC), Regional Office, Chennai will act as nodal agency for

co-ordination and for providing necessary logistics for this purpose.

21, The committee is directed to submit the report to this
Tribunal within a period of two months i.e., on or before

15.09.2020 through e-mail or e-filing at ngtszfilingwgmail.com.

22. The applicant is also directed to submit a set of papers to the

members of the committee within a week.



23. The Registry is directed to communicate this order along with
the copy of the application and the documents produced to the
committee members immediately through e-mail so as to enable

them to comply with the direction.

24. For appearance of parties, filing their response and

consideration of report, post on 15.09.2020.

.................................... J.M.
(Justice K. Ramakrishnan)

0.A. No. 92/2020 (SZ) &
I.A. No. 45/2020
02nd July 2020. Sr.
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Final Report of the Joint committee in the matter of Original Application No.

92 0f 2020 (SZ) & I.A. No. 45 o1 2020 (SZ) Titled as Gareeb Guide (NGO) Vs

State of Andhra Pradesh, through its Chief Secretary and Others in compliance

of Hon’ble NGT order dated 2-7-2020 and 4-1-2021

1. Background

The Hon'ble NG T. Southern Bench in the matter ot OA No. 92 o 2020 (S7) & LA No. 43
of 2020 (S7) vide order dated 2-07-202) (ANNEXURE-1) has constituted a Jomt Committee to
inspect the unit in question and submit a factual and action taken report. if there is any violation

found. The directions of NGT are reprocuced below:

“16 Inorder 1o ascertain the present sie s we feel it appropriate o appeint a Join Commitree

comprising of a Senior Officor of Nimisoey of FPaviomnent. Forests and Climaie Change

]

MobF& CC) Regional Office. Clicina. a Seaor Officer of Lake Protection
L Committee. Hyderabead and ihe District Cotlector: Srikakudam to inspect the arca o quesiies

i and \uhmfl u /c:r_nmi uuu’m ton taken report, o there is ain violation found ™

P l chummziiw is also direct ied 10 examine the revenie records of this area to find ou ax i

whether there existed anv pond e that arca carlier and what 15 the nature of the pond and s
| ‘

Case ot that tine and when the concroachments siarted and wheat are !f'.!u Meps taken by the staie

cmlhm iies to remove the ncrouchunent lo protect the w aler hmh

1

pmh ot the water bodies

inspection and preparation of the repoct as directed ™

"2 Ministry of Enviranmem. Forests and Climaie Change (MoEF&CC) Regional Office
Chennai will act as nodal agenc tor o-ardination and tor providing necessary logistics for
.flm purpose.”

mumh\ Le., onaor f}clz;}c 13.09.2020 through ¢ snnail or e-filing at agissfiling 'rrmu’ Cotl.

“

The Hon'ble NGT vide order dated 4-1-2021 has given direetions to the committee as well

as the respondents to submit the repert as well as the independent responses on or hetore

03.02.2021 (ANNEXURE-2)

“21. The commitiee is directed 1o sul mit the re sport -t this Fribunal within g /mmu" of o

CIN Thu\ may also sugge st and LIVe recomme ndation us 1o what are ufl the \ft,’?\ 10 he taken 1o

‘) The District Collector swwho has been made as the member of l,fn el m,u.r., ¢y ‘/n”;i o e

cooperate with the conmitiee in carrving ont the directions of this Tribunal for the purpose of



2. Joint Committcp

The MoLF&CC. Regional Office, Chennai, as the nodal agency. vide letter dated 13-7-
2020 requested the lLake Protection Commitice (Hvderabad) and the District Collector
{Srikakulam) for the nomination of a ser or officer for the joint committee and site inspection. The
Lake Protection Committee (Hyderabac ) so far, has not nominated any senior officer from their
office and no response was received from the Lake Protection Committee (1.PC) upon reminders
sent on 20-7-2020 & 3-8-2020. A copy of the MoEFCC's leuer dated 13-7-2020 issued o the
Chairman, Lake Protection Comnutiee (LPC) Hyderabad and remainder email dated 20-7-2020
and 3-8-2020 are @ ANNEXURE-Y. The District Collector (Srikakalam) nominated the
Favironmental Engineer (B1). AP Polut on Control Board. Regional OfTice. Srikakulam as Nodal
Officer to co-ordinate for conducting s e inspection. In view ol the above. the joint commitiee
consists of the following members:

1. Shri l. Nivas. I'AS 1
District Collector, Srikakulam ;
2. Dr. R, Sridhar. Scientist D7 |
MoEF&CC. Regional Office. Chennai !
3. | Lake Protection Commuuee, He ferabad ‘
(Nomination of senior oflicer hes not been received) |

3, Joint Committee’s observation
(1 The Joint Committee inspected the site "Kakarke pond™ i Sy Ne 39 of Chinnadugam

Village. Jalumuru Mandal on 20-1-2021 Revenae department ofhicials also joined the inspection
Copy of the Attendance sheet given at ANNEXURE-4. Photos taken during the site inspection are
given at ANNEXURE-S.

(2) The Subject tank was locally cal'ed as "Kakarla Vani tank™.  The nature of the subject
alleged tank was verified with Settlen ont Fair Adangal, F'MB and VANo.3 of Chinnadugam
Village and it is revealed that the total extent of the tank is covering an extent of A¢. 1275 cents
with Permanent Structures and encrocchments covered with 39 members o Agriculiural
occupations.
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(3)  During the inspection it was revealed by Revenae Dept Otficials that. there are 89 fanulices
residing by construction of houses i1 Sy No.39_ and that house site patlas were issued from TOKS
onwards. Out of 89 familics. only 32 fomilies are having house site pattas and the remaining 87
families said to have been misplaced and house site patta register is not available in the office of
the Tahsildar, Jalumuru, but in accordance with the “Potti Adangal™ available, 24 individuals only

covered as house site pattas beneficiaries

(4)  The details of construction/occunation by way of encroachments. extent covered and year

of occupation in the area of Kakarla pord are ginen at ANNEXURE-6.

(5)  List of Beneficiarics/encroachers in S.No.39 of Chinnadugam Village of Jalumury Mandal
is given at ANNEXURE-7

(6)  Listof agriculturc occupations i1 Sy No. 39 of Chinnadugam Village of Talumuru Mandal
is given at ANNEXURE-S

(7) The Executive Engincer. Water Resource Departiment has stated that, the subject tank was
an abounded tank and it was not coverad in the list of tanks handed over by the Panchayat Ry
Department to Water Resource Department in the vear 20035 and there was no avacut covered
under this tank and after formation of Narasannapeta Branch canal (NBC) under Vamsadhara
Project in the year, 1978. the tank was remained as abandoned and that the tank was not useful for
recharging the drinking water and 1t was not a percolation tank. The Environmental Engineer,
Pollution Control Board. Srikakulam has stated that. there are no remarks from their side on the

alleged tank as there is no pollution aspects involved in the subject tank.

(8) The following are the observations made by the team of officials comprising from
Pollution Control Board, Survey & Land Records, Revenue Divisional Officer (Tekkali),
Irrigation Division (Narasannapeta) and Tahsilldar, Jalumuru about Kakarla Pond in
Sy.N0.59 of Chinnadugam (V), Jalumuru (M) in Srikakulam District:

(1) The tank known as “Kaharla Pond™ which 1s covered i Sy No.59 1s an abandoned
Tank. There is no ayacut covered under this tank. After formation of Narasannapet:
Branch Canne! (NBC under Vamsadhara Project i the sear 1978, the tank was
remained as abandoned

(i) The tank was not useful for recharging the drinking water and it was not a percolation
tank. '

(i) There was no tank appearance on ground.



(iv)

(v)

(vi)

(vii)

2%

[tere were permanent structures located on the subject land i.e.. MPP School
Building. Housing Colony. Panchavat Office. Temple Stage. Regarding House Site
Pattas issued from the year 1988 onwards. house site pattas are available with 32
beneficiaries and the remair ng 57 families have been residing there and said 1o be
misplaced their house site pattas. lherefore. it is obtained as per MRI. Jalumuru
Mandal and VRO Chinnaduzam reports. there are total of 89 individual / familics arc
residing in the Sy No 39 for cnextent of Ac4.02 and that Ac.7.24 of agriculwiral fand

was occupied by the 39 indiv duals of Chinnadugam Village in Jalumury Mandal.

There were encroachments noticed on the subject tank occupied by some persons
covered by cultivation

It is revealed that the Surver Number 59 is in chinadugam village. as per revenue
records, it is classified as Government poramboke (Kakarla vani wnk).  Bul after
formation of Narasannapeta Branch canal, the tank gradually encroached and housing
colony was constructed. school and Gram Panchayat office buildings were also
constructed and CC road wes formed from Narasannapeta R&B road to Chinadugam
village. 32 house site pattas were issued 1o 32 beneficiaries and the remaining 57
familics have been residing taere. but house site pattas were misplaced and no tank

exists on ground

A copy of rhap of Kakarfa Pond with explanatory sketch prepared by the District
Revenue Department s given at ANNEXURE -9,

(Y [twas informed 1o the Commitiee hat. the Government in their Memo No. 63961 /Assn (1)

97-11. Revenue Department, Dt O8/02/1999, has issued instructions to all the Collectors that. the

Government have been very rarely refaxing the ban orders where the tank bed lands are required

for a public purpose like construction of houses for weaker sections and provision of lands for

public weaker sections and provision of land for public institutions/ organizations, when no tank

exist on ground due to silting. breachec bund and no avacut exists since a long time or when the

catchments area as well as the ayacut itself were converted by the land owners into a built up arca

and tanks arc not receiving water anc bave ceased o serve the purpose or when tanks were

abandoned or have been defunct due 10 non - receipt of water or due to formation of channel
svstem. A copy of the above- mentioned Govt Memo dated 8-2-1999 is given at ANNEXURL -

10
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In view of the above position. the Hon’ble NGT may consider the present status of the
pond and kindly issue nccessary instructions regarding the house sites that are existing in the said
abandoned tank land from a long time. Regarding the agricultural encroachments made in the tank
bed land, the Tahsildar, Jalumuru, the Sub-Collector, Tekkali and the local Panchayat officials are
being instructed to take necessary action for eviction of encroachments as per the Government
norms in force. A letter dated 21-1-2021 in this regard issued by the District Collector (Srikakulam)
is given at ANNEXURE -11

~
Dr. R. Sridhar Shri J. Nivas, LA.S, l.ake Protection Committee-1.PC
Scientist ‘D’ District Collector Hyderabad
Regional Office, Srikakulam (Nomination has not
MoEF&CC, Chennai been received from LPC)

* ok k
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Rc.No.943/2020-E3, Dt. /(4 .03.2321. Caollector's Office, Srikakulam.

Proceedings of the District Collector, Srikakulam.
Present:- Sri J. Nivas, LA.S.,

ek

Sub-  Suits ~ Original Appiication No 92 of 2020 (SZ) & .A.No.45 of 2020
(SZ) filed by Gareeb Guide (Voluntary Organization) Rep.by its
- President Ms. G Bhargavi, Bahar, Sahara States, LB Nagar,
Hyderabad, in the +n'ble Hon ble National Green Tribunal, Sitting at
Chennai - Objections on the Joint Inspection Report — Orders -
Issued.

Read: 1.0riginal Application No.92 of 2020 (SZ) & 1.A.No 45 of 2020 (SZ)
filed by Gareeb Cuide (NGO) Rep.by its President, 7/41, Bahar,
Sahara States, Mar soorabad, Hyderabad before the Hon'ble National
Green Tribunal, Sitt ng at Chenngi.

2 This office brief instructionsffacts in Rc.No.943/2020-E1
Dt.01.07 2020 N
3.0rders dated 02.07.2020 in Original Application No.92 of 2020 (SZ)
& [LANo.45 of 202) (SZ) of the Hon'ble National Green Tribunal,
Southern Zone, Chennai

. A EPM2 7INGT(S2)/26/2020/AP, - D1.13.07.2020 of the Deputy
Director General of Forests (C), Ministry of Environment, Forests and
Climate Change, Regjional Office (South Easters Zone), Chennai.
5.This office Progs Rc No.943/2020-E3 Dt.31.07.2020.
6.Orders dated 04.01.2021 in Original Apphcation No.92 of 2020 (SZ)
& LA No 45 of 2020 (SZ) of the Hon'ble National Green Tribunal,
Southern Zone, Chennai.
7.Joint Committee report dated 01.02.2021.

8. Objections dated 12 02 2021 filed the Gareeb Guide (NGO) Rep its
President, Bahar. Sahara States, Mansoorabad LB Nagar,
Hyderabad.

9 Orders dated 122.02.2021 in Original Application No.92 of 2020 (S2)
& LA No 15 of 2021 (SZ) & LA No.16 of 2021 (SZ) of the Hon'ble
National Green Tinbunal, Southern Zone, Chennai.

ORDER:-

One Gareeb Guide (Voluntary Organization) Rep by its President Ms. G
Bhargavi, Bahar, Sahara States, LB Nagar, Hyderabad, filed an Original Application
No.92 of 2020 (SZ) in the Hon'ble Natonal Green Tribunal, Southern Zone, Chennai by
alleging on the encroachments in "Kakarla Pond” in Chinadugam Village, Jalumuru
Mandal of Srikakulam District. as adversely affecting the ecosystem and the overall
acology of the area, and thus there 13 sibstantial question relating to environment,
wherein the community atlarge i1s affzcted by the envilonmental consequences, IL is a
continuing violation” of the prowisions of enactment specified in Schedule 1 of the

National Green Tribunal Act, 2010
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Facts of the case have been submitted to the Hon'ble Gre‘en [ribunal at Chennai,
vide this office Rc.N0.943/2020-E3. Dt 01 07 2020 and the Hon ble Tribunal has made
the following order in the above Onginal Application No.62 of 2020 (SZ) & 1.A.No.45 of
2020 (SZ) on 02.07.2020.

S — In order to ascertain the present status, we feel it appropriate to
appoint a Joint Committee comprising of a Senior Officer of Ministry of
Environment, Forest and Climate Change (MoEF&CC), Regional Office, Chennai, a
Senior Officer of Lake Protection Committee, Hyderabad and the District
Collector, Srikakulam to inspect the area in question and submit a factual and

action taken report, if there is any violation found.

The Committee is also directed to examine the revenue records of this area
to find out as to whether there existed any pond in that area earlier and what is
the nature of the pond and its use at that time and when the encroachments
started and what are the steps taken by the state authorities to remove the

encroachment to protect the water body.

They may also suggest and give recommendation as to what are all the

steps to be taken to protect the water bodies.

The District Collector who has been made as the member of the committee
is directed to cooperate with the committee in carrying out the directions of this

Tribunal for the purpose of inspection and preparation of the report as directed.

Ministry of Environment, Forests and Climate Change (MoEF&CC),
Regional Office, Chennai will act as nodal agency for co-ordination and for

providing necessary logistics for this purpose.

The committee is directed to submit the report to this Tribunal within a

period of two months i.e., on or befere 15.08.2020.

Further, a detailed Joint Committee report dated 01 02 2021 haé been submitted
to the National Green Tribunal, Chennai, after due inspection of the subjected land that
the Hon’ble National Green Tribunal may consider the present status of the pond and
Kindly issue necessary instructions regarding the house sites that are existing in the
said abandoned tank land from a long time and that regarding agricultural
encroachments made in the tank bed lands, the Tahsildar Jalumuru, the Sub-Collector,
Tekkali and the local Panchayat Officials are being instructed to take necessary action

for eviction of encroachments as per the Govi. norms in force

Aggrieved by the above Joint Committee report, the applicant filed an objection

petition before the Hon'ble National Green Tribunal, Chennai on 12 02.2021 and the
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Hon'ble National Green Tribunal has been pleased to pass orders on 12.02.2021 that

the applicant is not entitled to the relief.claimed in the application, but the Hon'ble NGT

Is not expressing any opinion regarding the merits of the proceedings initiated and it is

for the authority to consider those thincs and pass appropnate orders in accordance

with law and accordingly the application i: dismissed

1.

The applicant has contended in t2r objection petition, that the team of officials
comprising Pollution Control Boarc, Survey & Land Records, Revenue Divisional
Officer, Tekkali, Irrigation Division Narasannapeta and the Tahsildar, Jalumuru
wrongly informed the Committee that, the Matha Manasa Devi Temple was
constructed in 0.02 cents insteac of 0.70 cents and intentionally they did not
mentioned the office of the petitior ar in the list of 89 beneficiaries (many of these
89 beneficiaries are fake and elso intentionally they did not inform about
M/s Sarat Slippers Industries. ﬂé:;r Mill etc. which are permitted by the Labour

Commussioner. Srikakulam to operating Sy No 59

In the Committee report it is specially mentioned that, the Temple is under

the occupation of Ac.0.02, out of total extent of Ac.12.75 of Karkala Pond for the

last 18 years and there are no mention of office of the petitioner and M/s.Sarat

Slippers Industries, Floor Mill etc., and on verification of the ground also, there

are no such structures on the subjected land and hence, the objection in this

regard is not sustainable.

2. The petitioner has stated that  Gareeb Guide (Voluntary organization) s

registered under AP Societies Registration Act. 2001 vide No 1122/2007 and
this organization is accreditec by the Telangana State Legal Services Authority
vide No O1/TSLSA/ACRDT/RR/2015, dated 12.03.2015, approved U/s 80
G(5)(vi) of the Income Tax act 1961 vide F.No.CIT(E)/Hyd/118(12)/80(G)/2014-
15, Dated 30.06.2015 and alsu registered under Foreign Contribution

(Regulation) Act, 1976 vide No. 368740007 under social nature.

In this regard, the above details do not confer any right over the subjected

land and it is not a conclusive procf that the organization is under continuous

occupation in the tank bed land.

3. The Petitioner stated that she brought the temple i.e.. Sri Sri Sri Naga Devatha

Manasa Devi Ammavarla Templa.at Chindadugam (V), Jalumuru (M), Srikakulam
(D) in Sy No 59 which was construc'ed in 0 70 cents under the management of
the Petitioner and paying the salaries to the staff of the Temple, taking care of
maintenance and administration and conducting annual celebrations since 2016

(All evidences will be submittec at “he time of hearing, if the Hon'ble Tribunal

directs)



As per the local enquiry it is revealed that, there is no such Voluntary
Organization paying the salary to the staff of the temple and taking care of th-~
maintenance, administration and conducting annual celebrations, hence, the

contention of the petitioner is fabricated and not reliable.

4. The petitioner has stated that, M/s Gareeb Guide (NGO) has spent Rs. 24.43
lakhs for dais, annual celebrations of Sri Mata Mansa Devi Temple, public
Toilets, Staff Salaries, Staff Quarters, Temple, Administrative Office, home
Kundam, Prasadam Counter. Plantation, Mandapam for Sri Naga Devatha, New
Marble Statues, CC cameras, other Misc., constructions etc., between 2016-21in
Sy.No.59. However Palice Bandobust had been providing at Shri Mata Mansa

Devi Temple, Chinnadugam (V) cn call of M/s Gareeb Guide since 2017,

In this aspect, all the above contents are made for the purpose of filing this
objection petition and there are no evidences about spent of such a huge

amounts to the temple.

5. The petitioner has stated thal, as per the requitements of the Villagers, the
petitioner expressed its interest to construct Gareeb Guide Heaven (Old Age
Home, orphans Home etc) in the said village near by the temple If the
Respondents allotted 10 acres of land to the Petitioner at the above mentioned
place, more than 2 000 citizens will be benefited through its proposed project

either directly or indirectly.

In this regard, as per the local enquiry there is no such Voluntary
Organization in the village. Moreover, the land in question is classified as tank
bed objectionable poramboke and prohibited for alienation, so that, the request of
the petitioner for allotment of 10 acres of land in the tank bed area is not feasible

as per the Govt. instructions in force.

6. The petitioner has stated that, M/s Gareeb Cuide filed an application, dated:
27.12.2017 before the District Collector, Srikakulam as per the procedure in
G.0.571, dated: 14.09.2012, Revenue (Assignment-Il) Dept and requested him
to assign 10 acres of land for the pubiic purpose and for the‘deveéopmem of Sri
Mata Mansa Devi Temple in Sy No 59 and collected acknowledgement for the
same.

7. The petitioner has also stated that the District Collector Srikakulam replied in
his proceedings vide No.SR No 42/2020/L.C, dt 17.06.2020 as follow:

“In this connection it is to inform you that there are specific instructions from the
Government and the Chief Commissioner of Land Administration & Special Chief

Secretary about restriction on allotment of water body/tank poramboke lands in
his reference No.B1/1543/2012, Dt 18.03.2013.”
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“As per para (g) of the above reference. Govt. Memo No.33571/Assn, |(2),
Revenue (Assn.l) Dept, Dt 14 09.2:012, as per para - 3 (a) (ii) at page No.6 says
that, only waste and dry lands should be proposed for alienation and wet,
irrigated lands should not normal y be considered for such as, tank beds, river
beds, hiliocks with e}ﬁo{esmtion etc., shall not be alienated or allotted. Further, as

per para 3(c) (viii) at page-8. the ban non change of classification of tank bed

lands shall be strictly enforced

For the objections 6 & 7. as per the existing norms; alienation of tank
bed lands is prohibited and hence, it is not feasible to alienate the land, as

requested by the petitioner.

8 The petitioner has stated that as jer a leading News Paper, dated: 01.12.2020,
the same District Collector of Srikakulam assured Tridandi Chinna Jeeyar
Swamy of handing over a site for construction of a Vedic University at Tarlikonda
of Kotabommali (M). The Collectcr said that 209.84 acres of Hill/Government
Poramboke in Sy.No.36 (1 to 11, 15) and 1B-1 at Tarlipeta (V), Kotabommaii (M)
would be physically handed over "o the university authonties very soon after a

survey

In this regard, the iand pr'oposeci for construction of a “Vedic University” at
Tarlipeta Village of Kotabommali Mardal is classified as “Konda Poramboke”
which is an un-objectionable porambcke, moreover the Govt. Issued orders for

allotment of land to the Vedic University.

9. The petitioner has also stated that the same District Collector of Srikakulam
likely to be allotted 17.59 acres of Fill/Government Poramboke land in Sy.No.156
in Kothaddapane;sa @ Kotturu (V). Saravakota (M) for the
consiru{;liom/.-'.jeveiopf‘n{-:nt of Shri Avyappa Temple. Because, the construction of
the said temple has started and 25%% is already completed and there is no action

by the District Coliector

The contention of the petitioner is. not correct, as there is no such proposal

in this office.

10.The petitioner has stated that the .oint Committee did not observe (even under
Sumocto) that as per I-B Record “he Kakarla pond is extended in 22 acres
(Approx) and there are many agrict ltural encreachments in Sy No.48 also apart
from 12.75 acres i Sy.No.59 and thz office of the Petitioner which is in Sy No.59
is intentionally not included in the list of 89 beneficiaries even though electricity
bills, Panchayat House tax etc | are n the name of the petitioner (Many of the 89

beneficiaries are fake/bhogus).
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The Joint Committee has been appointed for the purpose of verification of
ground reality of Sy.No.59 of Chinadugam (V), Jalumuru Mandal, on the
application filed by the applicant and hence, there is no need to verify remaining
Survey Numbers by the Committee. Hence, the objection in this regard deserves

no consideration.

it 13 pertinent to mention that, the petilioner said 1o have filed a representation cn
<7 122017 requesting the Chiet Commissigner of Land Admiicliation AP
Vijayawada and the District Collector Snikakulam to allot an extent of Ac 1000 in
Sy.No.59 classified “Kakarla Pond®. which 1s an objectionable tank poramboke of

Chinagudam Village, Jalumuru Mandal in Srikakulam District.

it is an wony that 1s under the disguise of piotecting the tank from encroachment,
the applicant raised befoie the esteemed Hon'tle National Green Trbunal wauch has
been mandated with a noble task of protecting our enviionment for our fulure

generations.

Thus, the applicant has the courage to seek the Hon'ble Nativnal Green
Trbunal's help in destroy.ng ecosystem fuither of the Kakarla Pond by asking for the
alictment of land 1s appaling Il s clearly wasting the precrous time of the Hon'ble
Natonal Green Tnbunal and misguiding thiough continuous propaganda of lank

protection, while actually aiming tank destruction

in view of the cucumstances explained above, the objection pelitior filed by the

petitioner deserves nou consideration and Hatle for dismissal Accordingly the

ﬁ 6|21}

Collector, Stikakuiam.

objection petition is hereby dismissed

-

tn 8 tﬁﬂ 30,
— 3P ot E

Ms G. Bhargaw, President, Garech Guide (NGO 741, Bahar Sahasra States,

Manscorabad LB Nagar Hyderabad {ByRPAL)

Copy submitted to the Hon ble National Green Tubunal at Chennai through the Standing
Counsel for the Hon'ble National Green Tribunal

Copy to the Standing Counsel for the Honble Nationai Green Tribunal at Chennai for
information and necessary action. She has also requested 1o serve the above orders on

the petiioner and file the same before the Hon'bie NGT Chennai

Copy to Dr.R. Sridar. Scientist “C". Regional Office, Ministry of Environment, Forests
and Climate Change, 1* & 2™ Fioer HCPC building No 34 Cathedral Garden Road,
Nungambakkam Chennai-600 034 (E mail eridha 785 g0w )

Coepy to the Sub Coilecior Tekkal for informaticr.
Caopy to the Tahsidar, Jalumuru for informatiun
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FURTHER ACTION TAKEN REPORT FILED BY THE DISTRICT

COLLECTOR, SRIKAKULAM IN OA 92 OF 2020 BEFORE THIS

HON’BLE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI AS PER THE

DIRECTION, DATED: 24.05,2022.

1. It is respectfully submitted that M/s Gareeb Guide (Voluntary Organization)
has stated that, the Organization has filed a representation dt.26.12.2017 to
the Chief Commissioner of Land Administration, Vijayawada and the District
Collector, Srikakulam (the said representation was not received in this office)
requesting to alienate the land to an extent of Ac.10.00 in Sy.No.59 of
Chinnadugam Village, Jalumuru Mandal, Srikakulam District (AP) for
construction of Gareeb Guide’s Heaven (Old age home & orphans home) for
public purpose at Chinnadugam Village, Jalumuru Mandal, Srikakulam
District (AP) as per the G.O.Ms.No.571, Revenue (Assignment-I) Department,
D1.14.09.2012.

2. It is respectfully submitted that, the G.0.Ms.No.571, Revenue (Assignment-I)
Department, Dt.14.09.2012 says that, environmentally sensitive and fragile
areas such as, tank beds, riverbeds, hillocks with afforestation etc., shall not
be alienated or allotted. It is also submitted that, the required land in
Sy.N0.59 of Chinnadugam Village, Jalumuru Mandal, Srikakulam District
(AP) is classificd as “Kakarla Pond)” i.c., an objectionable Govt.Poramboke,
which cannot be alienated or allotted to anybody, as per the orders of the
Hon’ble Courts and as well as nstructions of the Govt.

3. It is rvsp(-(ti.full_\-' submitted that, the Applicant herein has filed a Writ
Petition No.8493 of 2020 in the Hon'ble High Court of Andhra Pradesh at
Amaravthi praying the Hon’ble Court to issue a Writ, Order or direction
declaring the action of th: FRespondent Nos4 & S (i.e., the Chief
Commissioner of Land Administration, Vijayawada and the District
Collector, Srikakulam respectively) in not allotting land to the petitioner for
public purposc as illegal, violation of G.0.Ms.No.571, Revenue (Assignment-
[) Department, Dt.14.09.2012 and also direct the Respondent No.5 (District

Collector, Srikakulam) to allow the Petitioner for temporary constructions for
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public purpose in the said premises until further orders of this Hon’ble High
Court as deem fit and proper in the circumstances of the casc and that a
detailed counter affidavit in this Writ Petition was also filed before the
Hon’ble High Court of Judicature at Amaravathi and it is pending
adjudication. (Copy of Counter Affidavit is enclosed for kind perusal of
the Hon’ble Tribunal] ANNEXURE-I.

. It is respectfully submitted that, as the matter stood thus, the applicant
herein has filed an OA No0.92 of 2020 (SZ) at Chc-nnai‘, challenging the action
by Respondent No.2 (District Collector, Srikakulam) in acting in the interest
of grabbers by allowing constructions like School, Panchayat Office,
Temporary houses, unauthorized cultivation etc., in “Kakarla Pond” in
Sy.N0.59 in Chinnadugam (V) it Srikakulam District in the State of Andhra
Pradesh as adverscly affecting the ccosvstem and the overall ecology of the
area and thus there is substanual ques}ion relating to environment, where
the community at large is affected by the environmental corisequences and it
is a continuing violation of the provisions of cnactmm‘u specified in Schedule
1 of the National Green Tribuna Act, 2010,

. It 1s respectfully submitted that, the Hon’ble National Green Tribunal, South
Zonc, Chennai has appointed 1 Joint Committec comprising the following
Officers to inspect the area in question and submit a factual and action

taken report, if there is any violation found.

1) A Scenior Officer of Ministry of Environment, Forests and Climate
Change (MoEF&CC), Regional Office, Chennai.
1) A Senior Officer ol Lake Protection Committee, Hyderabad

iij)  The District Collector, Srikakulam.

. In this connection, it is respectfully submitted that, among the 3 Joint
Committee Members, one Dr.R. Sridhar, Scientist ‘D’°, MoEF&CC, Regional
Officer, Chennai and the Executive Engineer, A.P.Pollution Board, Regional
Office, Srikakulam on behall of the District Collector, Srikakulam have
Jointly inspected the scheduled land with the local revenue officials on
20.01.2021 and submitted tie detailed Joint Inspection report to the

Hon’ble National Green Tribunal for kind perusal.
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Itis respectfully submitted that, as per the directions of the Hon’ble Tribunal
issued on 12.02.2021 in O.A.N¢.92 of 2020 (SZ) & 1.A.No.15 of 2021 (SZ) &
[LANo.15 of 2021 (SZ), a derailed proceedings in Rc.N0.943/2020-E3,
Dt.16.03.2021 have been issued to the Applicant herein on the objections
dated 12.02.2021 filed by him. (Copy of the Proceedings is enclosed for

kind perusal of the Hon’ble Tribunal) ANNEXURE-ILI.

. [tis respectfully submitted that, as per the directions of the Hon’ble Tribunal

issued on 12.11.2021 in O.A.Nc.92 of 2020 (SZ) & [.A.No.90 of 2022 (SZ),
detailed remarks on the objections dated 13.11.2021 filed by the Applicant
herein are now submitted separately to the Hon’ble Tribunal for kind
perusal. (Detailed remarks enclosed for kind perusal of the Hon’ble
Tribunal) ANNEXURE-III.

It 18 respec ,f:uII_\' submitted tha , as per the revenue records, the Survey
Number 59 with an extent of Ac.12.75 is classificd as tank poramboke
namely “Kakarla Pond” and the present ground status of the Survey Number

59 is detailed below,

DURATION OF
.NO.NATURE OF CONSTRUTION/STRUCT.RE ﬁ;{iins'r,covznzn OCCUPATION/ |
g CONSTRUCTION
I MPP School 0.12 27 years
2 Panchayat Office (Now converted as 0.05 10 years
RyothuBharosaKendram)
) T e T — _W_i
3 |Covered by houses constructed by 4.02 27 years |
BPL families ' ]
4 Black top road formed from ? 0.55 32 years
Narasannapcta-Pathapatnam road
to Chinnadugam Village
5 Field Channel 0.44 42 years
6 Occupations by 40 individuals for | 7.24 17-32 years
lagricultural operations
7 [Nacant land for Sri 0.44 42 years
LaxmiNarasimhaSwamyYaltra
[PHIposc " ' |
8 Stage for Sri ‘ 0.01 42 years
LaxmiNarasimhaSwamyyatra
9 INagadcvetaTa zﬁ;ﬁh: | 0.02 20 years
Total : 12.75
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0. It is respectfully submitted that, the vné:ma('hmcnt.s to an extent of
Ac.7.68 (i.e., SI.No.6 & 7 of the above table) covered by agricultural fields,
have been evicted recently and a caution board stating that the land belongs
to Government and the tress passers are punishable under law, has been
erected on the land.

11. It is respectfully submitted that, the Tahsildar, Jalumuru has reported
vide in Rc.N0.204/2020-A, D1.02.07.2022, stating that, the new compound
wall constructed by one Smt.GG. Kumari, Anganwadi worker in the Sy.No.59
i.e., “Kakarla Pond” has been demolished and also issued a warning to the
Anganwadi Worker stating that further any unauthorized constructions in
the tank area will be viewed seriously. (Copy of the report of the
Tahsildar, Jalumuru is enclosed for kind pen'xsal of the Hon’ble
Tribunal) ANNEXURE-IV.

In view of the circumstances explained above, 1t is respectfully submitted that,

with regard to the other age old encroachments i.c., MPP School, Ryothu

Bharosa Kendram, Houscs of 89 BPL familics, Black top road to facilitate the

public at large of Chinnadugam Vi lage, Field vh-emnc%, stage and Nagadevata

temple which are existing from long back in the scheduled land, the

Government through the Chief Commissioner of Land Administration vide this

office Rc.N0.943/2020-E3, Dt.05.07.2022, has been requested to examine the

case and to issue necessary instructions to proceed further action taken with
due process of law in this matter, in order to avoid law and order problem

(Copy of the letter is enclosed for kind perusal of the Hon’ble Tribunal)

ANNEXURE-V.
This is submitted for kind information

Dated at Srikakulam on -his the 5™ day of July 2022.

ALl
DISTRICT COLLECTOR,
SRIKAKULAM.
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o,

AS PER THE DIRECTION, DATED: 14.07.2022 PASSED BY THE HON’BLE

NGT(SZ) CHENNAI IN O.A.No. 92 of 2020, THE DETAILED COMPLIANCE
o REPORT IS SUBMITTED ON THE FOLLOWING FRESH OBJECTIONS,
DATED: 26.07.2022 FILED BY THE APPLICANT

MOST RESPECTFULLY SHOWETH AS FOLLOW:

It is respectfully submitted that, the contention of the Applicant is:

(A)On one hand it was mentioned in the said reports that the Applicant
hercin has requested to alicnate the land to an extent of Ac.10.00 in
Sy.No.59 of Chinnadugam Village, Jalumuru Mandal, Srikakulam
District which is classified a- “Kakarla Pond”. But the G.O.Ms.No.571,
Revenue . (Assignment-I)  Department, Dt.14.09.2012 says that,
environmentally sensitive ;—mil fragile areas such as, tank beds, riverbeds,

hillocks with afforestation ctc., shall not alienated or allotted.
On the other hand

(i) There are 89 age old residential houses of BPL category people, one
MPP School, Rythu Bharosa Kendram (Panchayat Office), CC road
from Narasannapeta-Pathapatnam road to Chinnadugam Village,
Field Channel, Nagadevata temple etc., are existing in the
srhr-;(‘lulcci land.

(iiy  The District Collector, Srikakulam sanctioned compound wall for
MPPE School (:l(:b., in Sy No.59 of Chinnadugam (V) on 13.08.2020
and the construction work started and completed in December,
2020.

Paras (A} i & ii: In reply to the objections at Paras (A) i & ii, it is

respectfully submitted that, the Applicant herein has requested to
alienate the iand to an extent of Ac.10.00 in Sy.No.59 of
Chinnadugam Village, Jahimuru Mandal, Srikakulam District which
is classified as “Kakarla Pond” and it is an objectionable tank
poramboke. But, .the G.0.Ms.No.571, Revenue (Assignment-I)

Department, Dt.14.09.2012 says that, environmentally sensitive and
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fragile areas such as, tank beds, river beds, hillocks with aforestation

etc., shall not be alienated or allotted.

Regarding the age old constructions existing in an extent of
Ac.5.07 (out of the total extent of Ac.12.75) in ‘Sy.No.Sg classified as
“Kakarla Pond”, it is respectfully submitted that, the Govt. through
the Chief Commissioner of Land Administration, Mangaligi has been
requested vide in this office Rc.N0.943/2020-E3, Dt.05.07.2022 to
examine the present ground reality and to issue suitable instructions
to proceed further in this matter, in or.der to avoid law and order

problem.

Regarding construction of compound ‘wall to MPPE School,
Chinnadugam Village, Jalumuru Mandal, Srikakulam District, it is
respectfully submitted that, the construction work was already
stopped by the revenue auvthorities in the year 2020 and after that
no construction work for the MPPE School was happened till to date.

Hence, the allegations are not correct.

(B)On one hand it was mentioned in the said reports that as per para (g) of
the Govt.Memo.No.33571/Assn. 1(2}, Revenue (Assn. 1) Dept.,
Dt.14.09.2012, as per para - 3(a)(i) at page No.6 says that, only waste
and dry lands should be proposed for alicnation and wet, irrigated lands
should not normally be considered for such as, tank beds, river beds,
hillocks with afforestation etc., should not be alicnated or allotted.
Further, as per para 3(¢)(viii) at page-8, the ban on change of
classification of tank bed lands shall be strictly enforced.

However, as per the dircctions of the District Administration, the
Tahsildar, Jalumuru has carried out the eviction of encroachments which
are made by way of agricultural fields in Sy.No.59 of Chinnadugam
Village, Jalumuru Mandal, Srikakulam District, except the other age old

buildings/structures, which needs specific orders from the Govt.



Para- (B): In reply to the objections at Para (B} , it is respectfully
submitted that, in compliance to the orders of the Hon’ble High
Court and the National Green Tribunal (SZ), the occupations by way
of agricultural encroachments in an extent of Ac.7.68 (out of the
total extent of Ac.12.75) in Sy.No.59 classified as “Kakarla Pond” of
Chinnadugam Village, Jalumuru Mandal, Srikakulam have been got
evicted and a caution boa‘rd stating that the land belongs to Govt.
and the occupants are liable for punishment has also been erected
on the said land. Further, there are 89 age old residential houses of
BPL category people, one MPP School, Ryothu Bharosa Kendram
(Panchayat Office), CC roud from Narasannapeta-Pathapatnam to
Chinadugam Village, Field Channel, Nagadevata Temple etc., are
existing in the scheduled land and hence, the Govt. through the
Chief Commissioner of Land Administration, Mangaligi vide in this
office Rcl.No.943/2020-Es_, Dt.05.07.2022 has been requested to
examine the present ground reality and to issue suitable instructions

to proceed further in this matter (copy enclosed as Annexure-I).

On the other hand

1. The Government of Andhra Pradesh vide (G.0.Ms.N0.446, Revenue
(Assignment) Department, Dt.14.10.2016 has alienated an extent of
Ac.209.84 1in Sy.No.26/1 which is classified as “Konda

Poramboke/Hillock” in Tarlipeta Village, Kotabommali Mandal,
Srikakulam District in favour of “Srimath Ubhaya Vedantacharya
Peetham” for establishment of “Vedic University” on payment of

marked value.

Para (B) i: In reply to the objections at Para (B) i, It is respectfully
submitted that, the Government of Andhra Pradesh vide
G.0.Ms.No.446 Revenue (Assignment-I) Dept., Dt.14.10.2016 has

alienated an extent of Ac.209.84 in Sy.No.36/1 which is classified as
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“Konda Poramboke” in Tarlipeta Village, Kotabommali Mandal,
Srikakulam District in favour of “Srimath Ubhaya Vedantacharya
Peetham” for establishment of “Vedic University” on payment of
market value, since the land in question is an unobjectionable

poramboke. (Copy of the G.0O. enclosed as Annexure-II)

il. As per the revenue records and the survey reports the Kakarla
Pond extended in Sy.Nc.48 (In Acres 22.20) & in Sy.No.59 (In Acres
12.75) in Chinnadugam Village, Jalumuru Mandal, Srikakulam
District. There are two Inlets to Kakarla Pond i.e., one is from
Koneru Pond (grabbed by Mr.Gondu Simmanna & Others) and
there is only one Outlet to Peddadugam Tank (grabbed by Mr.Peesa
Srinivasa Rao & Others). But there is no action by the
Respondents to protect the inlets and outlet of Kakarla Pond with

an intention to do favour to the above grabbers.

Para (B) ii: In reply to the objections at Para (B) ii, It is respectfully
submitted that, as per the revenue records, the Survey No.59 of
Chinnadugam Village, Jalumuru Mandal is classified as “Kakarlavani
Cheruvu” with an extent of Ac.12.75 and the Survey No.48/1 of
Chinnadugam Village, Jalumuru Mandal is also classified as
“Kakarlavani Cheruvu” with an extent.of Ac.21.08, but both the
tanks are not the same and after formation of Narasannapeta Branch
Canal (NBC) under Vamsadhara Pfoject in the year of 1978, the
Narasannapeta Branch Canal (NBC) was formed in north part of
“Kakarlavani Cheruvu” Tank bund in Sy.No.48/1 of Chinnadugam
Revenue Village, Jalumuru Mandal, Srikakulam District and at
present there was no tank appearance on ground and at present
there was no inlet and outlet canals occurred in Kakarlavani
Cheruvu, but the outlets are north side of Narasannapeta Branch

Canal (NBC) which is formed north side of Kakarlavani Tank bund
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and the outlets are formed in Zeroyathi lands of ryots which are
presently irrigating and the said outlets are not encroached by any

e one,

Prayer

It is respectfully submitted that, there are age old encroachments in the
Kakarla Pond which cannot be evicted now. Further there is a law and order
problem in the village in respect of the subject land. Now the petitioner is
requesting for alienation of land in the tank and the same is not feasible in view
of the Hon’ble Supreme Court Orders on alienation of objectionable porambokes
in C.A.No.4787/2001 dt.25.07.2001 and hence the petitioner is frequently
approaching the Hon’ble NGT with different pleas. It is humbly prayed that the
Hon’ble NGT mz;y consider the present status of the pond and kindly drop

further action in this matter.
This is submittec for kind information

Dated at Srikakulam on this the 15t day of August, 2022.

DISTRICT COLLECTOR,
SRIKAKULAM,

N ar
\}"'f/’/ \ W
g ‘?ji“. n
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Avmesuire-JIM

Rc.N0.943/2020-E3, Dt.0.07.2022. Collector’s Office, Srikakulam.

From To

Sri Shrikesh Lathkar, | A.S ., The Principal Secretary to Government,
District Collector, Revenue Department,

Srikakulam.

A.P.Secretariat, Velagapudi, Amaravathi,
Guntur District.

{Through the Chief Commissicner of Land Administratin, A.P., Mangalagiri)

Madam,

Sub:-

Ref:-

1

10
11
12

13

14

15

16

17

18

19

20

21

Suits — Original Apoalication No.92 of 2020 (SZ) & 1.LA.No.45 of 2020
(SZ) filed by Gareeb Guide (Voluntary Organization) Rep.by its
President Ms. G. Bhargavi, Bahar, Sahara States, LB Nagar,
Hyderabad, in the Hon’ble Hon'ble National Green Tribunal, Sitting at
Chennai - Instructicns sought for — Request — Reg.

W.P.N0.8493/2020 filed by Gareeb Guide (Voluntary Organization)
accredited by the Telangana State Legal Services Authority vide No.
01/TSLSA/ACRDT/RR/2015, Dated 12.03.205 Rep.by its President Ms.
G. Bhargavi, Bahar, Sahara States, Mansoorabad, LB Nagar,
Hyderabad in the Hon'ble High Court of A.P. at Amaravathi.

This office Rc.No.943/2020-E1, Dt.07.05.2020.

Hon'ble High Court orders dated 07.05.2020 in A No.1/2020 in
W.P No. 8493/2020.

. This office Rc.No.943/2020-E1, Dt.13.05.2020.

This office Rc.No 943/2020-E1, Dt.18.05.2020.

Original Application No.92 of 2020 (SZ) & 1.A.N0.45 of 2020 (SZ) filed
by Gareeb Guide NGO) Repby its President Ms. G. Bhargavi,
Hyderabad before the Hon'ble NGT, Sitting at Chennai.

This office brief instructions / facts in Rc.N0.943/2020-E1,
Dt.01.07.2020 sent to the Government Pleader, NGT, Chennai.

Orders dated 02 07.2020 in Original Application No.92 of 2020 (SZ) &
I ANo45 of 2020 (SZ) of the Hon'ble National Green Tribunal,
Southern Zone, Cherinai.

EP/12.7INGT(SZ)/26/2020/AP, Dt.13.07.2020 of the Deputy Director
General of Forests (C), Ministry of Environment, Forests and Climate
Change, Regional Office (South Easters Zone), Chennai.

This office Progs. Rc No.943/2020-E3, Dt.31.07.2020.
Re.No.636/2020/A/Dt.12.09.2020 of the Joint Inspection Committee.
Rc.N6.6368/2020/A/Dt.12.09 2020 of the Joint Inspection Committee

_(revised report received in office on 05.10.2020).

Orders dated 04 01.2021 in Original Application No.92 of 2020 (SZ) &
|.A.No.45 of 2020 (SZ) of the Hon'ble National Green Tribunal,
Southern Zone, Chernai.

Joint Inspection Report received on 28.01.2021 from Dr.R.Sridhar,
Nodal Officer.

Objections dated 12.02.2021 filed the Gareeb Guide (NGO) Rep.its

~ Bahar, Sahara States, Mansoorabad,LB Nagar, Hyderabad.

Orders dated 12.02.2021 in Original Application No.92 of 2020 (SZ) &
| A.N0.15 of 2021 (SZ) & 1.A.No.16 of 2021 (SZ) of the Hon'ble National
Green Tribunal, Southern Zone, Chennai.

This office Progs Rc.No.943/2020-E3, Dt.16.03.3031.

Orders dated 12 11.2021 in Original Application No.92 of 2020 (SZ) of
the Hon'ble National Green Tribunal, Southern Zone, Chennai.

Fresh objections dt.”3.11.2021 filed by the Applicant on the direction
dt 1211.2021 of Hon'ble Tribunal in O.A.92 of 2020.

Orders dated 24 05.2022 in Original Application No.92 of 2020 (SZ) &
I AN0.90 of 2022 (SZ) of the Hon'ble National Green Tribunal,
Southern Zone, Cherinai

Memo No.1357/Section [1/2022(1747726), Environment, Forest,
Science and Technology (Section-1l) Department, Dt.08.06.2022.

w
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| invite kind attention to the references cited

It is submitted that M/s. Gareeb Guide (Voluntary Organization) Rep.by its
President Ms. G. Bhargavi, Bahar. Sahara States, Mansoorabad, LB Nagar, Hyderabad
stated that, the Organization has filed a representation dt.26.12.2017 to the Chief
Commissioner of Land Administration, Vijayawada and the District Collector, Srikakulam
(the said representation was not received in this office) requesting to alienate the land to
an extent of Ac.10.00 in Sy No.59 of Chinnadugam Village, Jalumuru Mandal,
Srikakulam District (AP) for construction of Gareeb Guide's Heaven (Old age home &
orphans home) for public purpose at Chinnadugam Village, Jalumuru Mandal,
Srikakulam District (AP) as per the G.O.MsNo0.571, Revenue (Assignment-l)
Department, Dt.14 09 2012

In this connection, it is submitted that, the land applied for in Sy.No.59 of
Chinnadugam Village, Jalumuru Mandal, Srikakulam District (AP) is classified as
“Kakarla Pond” i.e., an objectionable Govt. Poramboke, wﬁich cannot be alienated or
allotted to anybody, as per the orders of the Hon'ble Courts and as well as instructions
of the Govt.

Aggrieved by the above, the applicant has filed a W.P.No. 8493/2020 in the
Hon'ble High Court of A.P. at Amaravathi, impleading the following as Respondents
and prayed the Hon'ble Court to issue a Writ, Order or direction more particularly one in
the nature of Writ of Mandamus declaring the action of the Respondent Nos .4 & 5 is not
allotting land to the petitioner for public purpose as illegal, arbitrary, violation of
G.0.Ms.No.571, dated 14.09.2012. Revenue -(Assignments-l) Dept., and this Hon'ble
Court order dated 21 01.2014 passed in W.P.No.31764 of 2013 and article 21 of
Constitution of India and pass such other order or orders may deem fit and proper in
the circumstances of the case and also prayed the Hon'ble Court that pending disposal
of the above Writ Petition, it is also just and necessary that this Hon'ble Court may be
pleased to direct the Respondent No.5 to allow the Petitioner for temporary
constructions for public purpose in the said premises until further crders of this Hon'ble
Court and pass such other order or orders may deem fit and proper in the

circumstances of the case.

1. Union of India Rep.by Prl.Secretary, Ministry of Home Affairs, New Delhi.

2. State of Andhra Pradesh Rep.by its Chief Secretary to Govt, Department of
General Administration, Secretarniat, Amaravathi.

3. Government of Andhra Pradesh, Rep by its Pri. Secretary to Govt.,, Dept of
Revenue, Secretariat, Amaravathi.

4. The Chief Commissioner of Land Administration (APLMA), D.No.22-19, Floor-II,
Block-A, Jasthi Tower, Saipuram Colony Road, Gollapudi, Vijayawada.

5. Collector, Srikakulam District, Srikakulam

In this connection, it is submitted that, fair counter affidavits have been submitted
to the Hon'ble High Court of A.P. at Amaravathi, in the above Writ Petition and the case

is still pending for adjudication.
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As the matter stood thus. the same petitioner has filed Original Application No.92
of 2020 (SZ) &1.A.No .45 of 2020 (SZ' in the Hon'ble National Green Tribunal, Southern
Zone, Chennai impleading the Chief Secretary to Govt, AP Secretariat and the District
Collector. Srikakulam as the Respoadents 1 and 2 respectively, challenging the action
by Respondent No 2 in acting in the: interest of grabbers by allowing constructions like
School, Panchayat Office, Tempora'y houses, unauthorized cultivation etc., in “Kakarla
Pond” in Sy.No .59 in Chinnadugamn: (V) in Srikakulam District in the State of Andhra
Pradesh as adversely affecting the ecosystem and the overall ecology of the area and
thus there is substantial question relating to environment, where the community at large
is affected by the environmental consequences and it is a continuing violation of the
provisions of enactment specified in Schedule 1 of the National Green Tribunal Act,
2010.

In this connection, the Hon'ble National Green Tribunal, South Zone, Chennai
has appointed a Joint Committes comprising a Senior Officer of Ministry of
Environment, Forests and Climate Change (MoEF&CC), Regional Office, Chennai, a
Senior Officer of Lake Protection Committee. Hyderabad and the District Collector,
Srikakulam to inspect the area in question and submit a factual and action taken fep'ort,
if there is any violation found

It is also submitted that amoang the 3 Joint Committee Members, one Dr.R.
Sridhar, Scientist ‘D', MoEF&CC Regional Officer, Chennai and the Executive
Engineer, A.P.Pollution Board, Regional Office, Srikakulam on behalf of the District
Collector, Srikakulam have jointly inspected the scheduled land with the local revenue
officials on 20.01.2021 and submittec the detailed Joint Inspection report to the Hon’ble
National Green Tribunal for kind perusal.

It is also submitted that, as per the revenue records, the Survey Number 59
covering an extent of Ac.12.75 is classified as tank poramboke namely “Kakarla Pond”

(Abandoned tank) and the present g-ound reality of the Survey Number 59 is detailed

below:
S| | 3Extent ‘ Duration of —
No. Nature of construction/structure icovered (in occupat:qn/
ﬁcs ) construction
R Sch”c')'o'f' - o ; .0.1.2‘.: .27.y..ez.rs..._m...-.._--m..‘._.‘....._.m
2 |Panchayat Office (Now convertedas | 0.05 10 years
Ryothu Bharosa Kendram) J
3 Covered by houses | 402 27 years
_ constructed by 89 BPL farmhes _ . T
4 ;Bla(‘k top road formed from . 055 | 32years
Narasannapeta-Pathapatnam f
road to Chinnadugam Village P P, ~
5 Field Channel | 044 42 years
6 |Occupations by 40 individuai # 7.24 17-32 years
for agricultural operations l _ ~_ |Evictions
7 WNacant land for Sri Laxmi MNarasimha | 0.44 42 years carried out
Swamy Yatra purpose | recently
8 |Stage for Sri Laxmi Narasimha { 001 42 years |
Swamy yatra
3 QﬁwNagadeveta Tampie - 1 1 0.02 20 years
rotal | 1275 . E—
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It is further submitted that, the encroachments to an extent of Ac.7.68 .-
(i.e., SI.No.6 & 7 of the above table) covered by agricultural fields, have been
evicted recently and a caution board stating that the land belongs to Government
and the tress passers are punishable under law, has been erected on the land. In
the remaining land, there are age old permanent structures by way of dwelling
houses of 89 BPL families, one MPP School, RBK etc , existed in the remaining
extent of Ac.5.07 in the abandoned tank “Kakarla pond” of Chinnadugam Village,

Jalumuru Mandal, Srikakulam District.

It is submitted that, on the series of complaints ﬁied by the above
organization, so far, the occupations for an extent of Ac.7.68, which are feasible
for eviction have been get evicted and the age old structures were not evicted so
far on the reason to avoid law and order problem. The Hon'ble National Green
Tribunal, Chennai is asking to submit further report on each of the objection filed
by the organization about the occupations/remaining structures in the tank bed

land.

Reports of Joint Committee which are submitted to the Hon'ble National

Green Tribunal, Chennai are enclosed for kind perusal.

In view of the circumstances explained above, it is requested that,
necessary instructions may be issued regarding the age old permanent
constructions i.e., MPP School, Ryothu Bharosa Kendram, Houses of 89 BPL
families, Black top road to Chinnadugam Village, Field channel, one stage and
Nagadevata temple which are existing from long back in the scheduled land, at

an early date.

Copies of interim orders passed by the Hon'ble National Green Tribunal in
the references 8", 13", 16", 18" and 20" cited are enclosed for kind perusal and

Yogr%/gaiwfully‘
District g;

lector,
Srikakulam.

further instructions in this matter.

Copy to the Principal Secretary to Government, Revenue Department, A.P.Secretariat,
Velagapudi, Amaravathi, Guntur District.
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Government of Andhra Pradesh

Water Resources Department N"’E XU&E—-?

= {rom ' To o

S:1 D.S.Pradeep, B.Tech., The Tahsildar,

Executive Engineer, W.R.Dept., Jalumuru

BRR Vamsadhara Project

Maintenance Division,

Narasannapeta.

Lr.No.EE/Mtc.Divi/Npeta/DB/ [2é M. Dt 22 -032023

Sir, . -

Sub: Suits- Original Application NO.92 of 2020 & 1.A.No.45 of 2020(S2) filed by
Gareeb Guide (Vountary Organization) Rep. by its President Ms.G.Bhargavi,
\ Bahar, Sahara states, LB Nagar, Hyderabad, in the Hon’ble National Green
Tribunal, sitting at Chennai- sy.No.59 and 48/1- Kakrlavani Cheruvu-
Chinadugam Village, jalumuru mandal srikakulam district —submitted-
Regarding. .
L Refi 1. Re No.197/2020, SA Date. 25.03 2023 of Tahsildar, Jalumuru
W WY 2Re NO 1636/2020/ dt 12.09.2020

3. The Dy. Executive Engincer, BRR Vam.Proj. Maintenance Sub Division.
Narasannapeta [.r.No. 25EE Dt.30.03.2023

oR ok % %

With the references to the abovz cited, it is to inform that, the Kakarlavani tank
was an abandoned tank and it was not covered in the list of tanks handed over by the
Panchayat Raj Department to Water Resources Department(vamsadhara) in the year
2005. And this department is not feeding the tank from vamsadhara canals.Further it is
also submitted that even though afier the formation of Narasannapeta branch canal was in
1978, the Kakarlavani tank was not in our system fed tanks and remained as abandoned.

Further it is to inform that, there was no tank appearance on ground in reference 2™
cited. In this connection | am here w th submitting that the question of reopen the two
inlets and outlets does not arise. Reperding Kakarlavani tank in Chinadugam Village i
herewith submit the explanatory sketel prepared during the joint inspection.

This is submitted for favor of infermation and taking further necessary action.

- Yours faithfully,

:= KV L W LJ.E th
Executive Engineer, W.R.Dept.,

BRR Vamsadhara Project

Maintenance Division,
Narasannapeta
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FURTHER ACTION TAKEN REPORT FILED BY THE
DISTRICT COLLECTOR, SRIKAKULAM IN O.A.No.92 of
2020, MOST RESPECTFULLY SHOWETH AS FOLLOW:

1. It is respectfully submiitted that, M/s. Garceb Guide (Voluntary
Organization] has sta ed that, the Organization has filed a
representation du26.12.2017 o the Chief Commissioner of
Land Administration, Yijayvawada and the District Collector,
Srif«;_;.‘s,kul;-.u'n {the s:sid sapresentation was not received in this
office) requesting to alienate the land to an extent of Ac.10.00
in Sy.No.59 of Chinradugam Village, Jalumuru Mandal,
Srikakulam District (AP) for construction of Gareeb Guide’s
Heaven (Old age home & orphans home) for public purpose at
Chinnadugam Village, calumuru Mandal, Srikakulam District
(A.P} as per the G.0.MsNo.571, Revenue (Assignment-l)
Department, Dt 4 09,2012 (ANNEXURE- )

2. Itis r(:.‘sp{_;cz{u?]y submitted that, the G.0O.Ms.No.571, Revenue
{Assignment-1} Department,  D1.14.09.2012  says  that,
environmentallv sensitive and fragile arcas such as, tank beds,
river beds. hillocks with afforestation ete., shall not be
alienated or allotted. 1t is also submitied that, the required
land in Sv.No.3Y9 of Chinnadugam Village, Jalumuru Mandal,
Srikakulam Disirict (AP) is classified as “Kakarla Pond” (i.e., an
objectionable Govt. tenk Poramboke, which could not be
alicnated or allotted 1o anybody, as per the orders of the
Hon'ble Court in WP N0.23820 of 1997, Common Orders
dated 2(_),]”‘}“_?:? n Suo-Moto (PIL) No.198 of 2022 and as

well as instructions of the Govt.

(e

[t is respectfully submitted that, the Appheant hercein has filed
4 Writ Petition No.8493 of 2020 in the Hon'ble High Court of
Andhra Pradesh at Arazravihi praving the Hon'ble Court to
issuc a Writ, Order or direction declaring the action of the
Respondent Nos.4 & 5 (.e., the Chief Commissioner of Land

Administration. Vijavewada and the District Collector,
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Srikakulam respectively) in not allotting land to the petitioner

for public purposc as illegal, violation of G.0O.Ms.No.571,
Revenue (Assignment-l) Department, Dt 14.09.2012 and also
direct the Respondent No.5 (District Collector, Srikakulam) to
allow the Petitivner for temporary constructions for public
purpose in the said premiscs until further orders of this
Hon’ble High Court as deem it and  proper in  the
circumstances of the case and that a detailed counter alfidavit

in this Writ Petition was also filed before the Hon'ble High
Court of .Judicature at Amaravathi and it i1s pending
adjudication. (ANNEXURE-2)

It is respectfully submitted that, as the matter stood thus, the
applicant herein has filed an OA No.92 ol 2020 (8Z) at Chennai, to
challenge the action by Respondent No.2 (District Collector,
Srikakulam) in acting 1in the nterest of grabbers by allowing
constructions like School, Pa-i'u'na;,'ul Office, Temporary houses,
unauthorized cultivation ete., in “kakarla Pond” in Sy.No.59 in
Chinnadugam (V), Jalumuru Mandal, Srikakulam District in the
State of Andhra Pradesh as adversely alfecting the ecosystem and
the overall ccology of the arca and thus there is substantial question
relating to cnvironment, where the community at large 1s affected by
the environmental consequences and it 1s a continuing violation of
the provisions of enactment specificd in Schedule 1 of the National
Green Tribunal Act, 2010.

It 1s respcectfully submitted that, the Hon'ble National Green
Tribunal, South Zone, Chennal has appomted a Joint Committee
dated 02.07.2020 comprising the following Officers to inspect the
arca in question and submit a factual and action taken report, if
there is any violation found. (ANNEXURE-3)

1) A Scrnior Officer of Mimsiry of Environment, Forests and

Climatce Change (MoEF&CC), Regional Office, Chennai.

i1} A Senior Officer of Lake Protection Committee, Hvderabad
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i) The District Collector, Srikakulam.

In this connection. it is respectfully s-;u‘hrtlitted that, among the 3
Jomt  Committee Members, one Dr.R. Sridhar, Scientist ‘DY
MobEF&CC, Regional Cfficer. Chennai and the Executive Engineer,
A.P Pollution Board. Fegional Office, Srikakulam on behalf of the
District Collector, Srikakulam have jointly inspected the scheduled
land with the local revenue officials on 20,01.2021 and submitted
the detailed Joint Inspection report to the Hon’ble National Green

Tribunal for kind perus al. (ANNEXURE-4)

. Itas respectfully submitted that, as per the directions of the Hon’ble

Tribunal 1ssued 15]‘-'2.(}2..2(].?‘, in 0.A.No.92 of 2020 (82) &
LANo.15 of 2021 (8Z) & 1L.ANo 15 of 2021 (SZ), a detailed
proccedings  in Re.N¢.943/2020-E3, Dt.16.03.2021 have been
issued to the Applican herein on the objections dated 12.02.2021
filedd him. (ANNEXURE-))

It 1s respectfully submiited that, as per the directions of the Hon’ble
Tribunal issued on 12.11.2021 in 0.A.No.92 of 2020 (SZ) &
1LA:N0.90 of 2022 (SZ), on the objections dated 13.11.2021 filed by
Applicant mnu')li;u'st-;I- eport has been submitted to the Hon'ble
Tribunal on 05.07.2022 for kind pcrusal. (ANNEXURE-6)

It 1s respectiully submitted that, as per the directions of the Hon'ble
Tribunal issued on 14.07.2022 in 0.A.N0o.92 of 2020 (SZ) &
LLANO.9O of 2022 (8Z), on the fresh objections dated 26.07.2022
filed by the Applicant, detailed compliance report has been
submitted to the Hon’ble Tribunal on 02.08.2022 for kind

perusal. (ANNEXURE-T)

10. It is respectfully suosmitted that, as per the revenue records, the

Survey Number. 59 with an extent of Ac.12.75 is classified as tank
poramboke namely “Kakarla Pond” and the present ground status of

the Survey Number 59 is detailed below:



| f | ) | }
“}Q’ | . . Extent Duration of |
L L ;Natu:(_ “IA o 1 covered (in - occupation/
- construction/structure ;
iNU' Ll : ' o Acs.) construction
i e - ‘ P | F i e - 1
1 MPP School 0.12 27 years |
‘
"2 Ei’anchu_\ at Office (Now ' 0.05 10 years 1
f converted as Rvothu Bharosa '
: !hcrldrmn] . E 7
;3 icovm'( d by houses 4.02 2 \,C‘ns
J constructed by BPL | ‘
- f'clrrniu S , N !
4  Black 1()p road formed 0.35 | 32 vears
i from Narasannapeta-
' Pathapatnam road to
! Chinnadugam Village
. . : _
| 5 Field Channel 0.44 42 \(cdrs J
H . | |
6 Occupations by 40 o 724
individuals for agricultural ; i
operations
7  Vacant land for Sri Laxmi © 0.44 42 vears
Narasimha Swamy Yatra :
purposc e |
8 Stage for Sr1 Laxmi i 0.01 . 42 years i
Narasimha Swamy yatra |
9 NagadcevetaTemple 0.02 20 \ ears
' 1 Total V275
.

11. It is respectfully submitted that, out of the total extent of
Ac.12.75, the cencroachments covered by agricultural fields
with an cxtent of Ac.7.68 (e, SI.No.6 & 7 of the above table)
which is vacant on ground have been evicted and a caution
board stating that the land bc]nﬁgs to Government and the
encroachers arc punishable under law has been crected on the
land.

12. It is respectfully submitted that, there are 89 age old
residential housces of BPL category people, one MPP School,
Ryothu Bharosa kendram (Old Panchavat Office), CC road
from Narasannapcta-Pathapatnam to Chinadugam Village,
Ficld Channel, Nagadevata temple cte., are exisling in the
scheduled land in an extent of Ac.5.07 and hence, the Govt.
through the Chief Commssioner of Land Administration,
Mangalagiri  vide in  this  officc  Re.No.943/2020-E3,

Dt.05.07.2022 has been requested 1o examine the present
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ground reality and to issue suitable instructions to proceed
further in this matier. (ANNEXURE-8)

13. Except the above age old constructions, no permissions or
encroachments allowing in the subjected land.

14, Further it is submitied that, the Executive Engineer, Water

Resource Department, BRR Vamsadhara Project,
Narasannapeta Mandal ~ vide in their
Lr.No.EE/Mtce.Divn. /Npeta/DB/ 126M/Dt.03.04.2023 has

reported that. the Kakarlavam tank was an abandoned tank
and it was not covered in the list of tanks handed over by the
Panchayat Raj Department to Water Resources Department
(Vamsadhara) in the vear 2005 and their department is not
fceding the tank from Vamsadhara canals and further even
though after the formeaion of Narasannapeta branch canal in
1978, th(: Kakarlavani ‘ank was not in their system fed tanks
and there was no tank appearance on ground and remained as
abandoned and 'Lh;n the question of reopen the two inlets and
outlets does not arise duly enclosing the explanatory sketch
prepared during the joint inspection of the subjected site.
(Copy of the report of the EE, Vamsadhara Project,
Narasannapeta and explanatory sketch are enclosed for kind

perusal).(ANNEXURE-Y)

In view of the circumstances explained above, it is
respectfully submitted that, the 0.AN0.92 of 2020 may kindly
disposcd off, as deemed it and proper in the circumstances of the

casce.
Dated at Srikakulam on this the Véfh day of April 2023.

[
District Collector,

Srikakulam.



Item Nos.1 & 9:-

BEFORE THE NATIONAL GREEN TRIBUNAL
' SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Executive Application No.03 of 2023 (SZ) in
Original Application No. 92 of 2020(SZ)
AND
Original Application No. 92 of 2020(SZ)

IN THE MATTER OF:
Gareeb Guide (NGO).
...Applicant(s)

Versus

State of Andhra Pradesh,
Through its Chief Secretary & Anr. :
' - ...Respondent(s)

Date of hearing: 17.04.2023.

CORAM:

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER
For Applicant(s): Mr. D. V. Rao.

For Respondent(s): Mrs. Madhuri Donti Reddy for R1 & R2.
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1. The Execution Application [E.A. No.03 of 2023 (S7)] is connected
to the Original Application No.92 of 2020 (SZ) in which the above

Execution Application is filed.

2. On 01.12.2022, this Tribunal had passed an order directing the
District Collector - Srikakulam to clear the encroachments, restore
the inlets to the water tank and a file report along with the
revenue records relating to the same with respect to Survey

No.59.

3. According to the applicant, the District Collector has not obeyed

the said order. Hence, he has filed this Executive Application.

4. However, today, the District Collector - Srikakulam has filed a
response stating that in Survey No.59, an extent of 12.75 Acres is
classified as Tank Poramboke viz., Kakarla Pond. Turther, they
have furnished a tabular column, in which, the details of the
nature of construction/structure, extent and duration of
occupation/ construction are furnished. The above structures are
there in existence between 10 and 42 years. Of the 12.75 Acres, an
extent of 7.68 Acres which were in occupation of individual
agricultural farmers and the vacant land for Sri Lakshmi
Narasimha Swamy Yatra purpose are said to have been restored
by evicting the encroachers. Similarly, it is the duty of the District

Collector to restore the rest of the extent of the pond also.

Page 2 of 3
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5. It is also now stated that the said Kakarla Pond is extended to
another Survey No.48. If that is so, let the District Collector find
out the total extent of the area available for the purpose of the
Kakarla Pond to ensure that they are encroachment free with the
inlets and outlets cleared. As it is stated that even if any of the
water bodies are put to disuse, it will not take away the character

of the same and should be retained only as a water body.

6. Let the District Collector file an additional report exploring the
possibilities of (i) re-locating the occupants furnished in Para (10)
of their action taken report and (ii) restoring the pond to its

original status.

7. Post the matter on 11.07.2023.

Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

E.A. N0.03/2023 (SZ) &
0.A. N0.92/2020(SZ)
17t April, 2023. AD.

Page 3 of 3
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Rc.No.943/2020/E3, Dt.26.05.2022 Collector’s Office, Srikakulam.
FROM : TO
Sri Shrikesh Lathkar, 1.A.S., 1) The District Panchayat Officer,
District Collector, _ Srikakulam
Srikakulam, 2) The Superintending Engineer,
Irrigation Department,
Srikakulam

3) The Superintending Engineer,
APEPDCL, Srikakulam
4) Te Revenue Divisional Officer,
Srikakulam,
5) The Assistant Director,
District Survey & Land Records,
Srikakulam,
6) The Tahsildar, Jalumuru.
Sir, 4
Sub: Suits - Original Application-No.92 of 2020 (SZ) & 1.A.N0.45 of 2020 (SZ)
filed by Gareeb Guide (Voluntary Organization) Rep by its President Ms. G.
Bhargavi, Bahar, Sahara States, LB Nagar, Hyderabad, in the Hon'ble
National Green Tribunal, Sitting at Chennai - Request to take necessary
action - Report called for - Regarding.

Ref: 1. W.P.No.8493/2020 filec by Gareeb Guide (Voluntary Organization)
accredited by the Telangana State Legal Services Authority vide No.
01/TSLSA/ACRDT/RR/2015, Dated 12.03.205 Rep. by its President
Ms. G. Bhargavi, Bahar, Sahara States, Mansoorabad, LB Nagar,
Hyderabad in the Hon’ble High Court of A.P. at Amaravathi.

2. This office Rc.No0.943/2020/E1, Dt.07.05.2020.

3. Hon'ble High Court orcders dated 07.05.2020 in IA No.1/2020 in
W.P.No. .8493/2020.

4. This office Rc.N0.943/2020/E1, Dt.13.05.2020.

5. This office Rc.N0.943/2020/E1, Dt.18.05.2020.

6. Original Application No.92 of 2020 (SZ) & I.A.No.45 of 2020 (SZ)
filed by Gareeb Guide (NGQ) Rep. by its President Ms. G. Bhargavi,
Hyderabad before the Hon'ble NGT, Sitting at Chennai.

7. This office brief instructions/ facts in Rc.N0.943/2020/E1,
Dt.01.07.2020 sent to the Government Pleader, NGT, Chennai.

8. Orders dated 02.07.2020 in Original Application No.92 of 2020 (5Z) &
I.A.N0.45 of 2020 (SZ) of the Hon’ble National Green Tribunal,
Southern Zone, Chennai.

9. EP/12.7/NGT(SZ)/26/2020/AP, Dt.13.07.2020 of the Deputy Director
General of Forests (C), Ministry of Environment, Forests and Climate
Change, Regional Office (South Easters Zone), Chennai.

10. This office Progs. Rc.N0.943/2020/E3, Dt.31.07.2020.

11. Rc.N0.636/2020/A/Dt.12.09.2020 of the Joint Inspection Committee.

12. Rc.No.636/2020/A/Dt.12.09.2020 of the Joint Inspection Committee
(revised report received ir office on 05.10.2020).

13. Orders dated 04.01.2021 'n Original Application No.92 of 2020 (SZ) &
I.LA.No.45 of 2020 (SZ) of the Hon'ble National Green Tribunal,
Southern Zone, Chennai,.

14. Joint Inspection Report received on 28.01.2021 from Dr.R.Sridhar,
Nodal Officer.

15. Objections dated 12.02.2021 filed the Gareeb Guide (NGO), Rep. its
Rep. by its President Ms. G. Bhargavi President, Bahar, Sahara
States, Manscorabad, LB Nagar, Hyderabad.

16. Orders dated 12.02.2021 in Original Application No.92 of 2020 (SZ) &
[.LA.No.15 of 2021 (SZ) & I.A.No.16 of 2021 (SZ) of the Hon'ble
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National Green Tribunal, Southern Zone, Chennai.

17. This office Progs.Rc.N0.943/2020-E3, Dt.16.03.2021.

18. Orders dated 12.11.2021 in Original Application No.92 of 2020 (52)
of the Hon'ble National Green Tribunal, Southern Zone, Chennai.

19. Fresh objections dt.13.11.2021 filed by the Applicant on the direction
dt.12.11.2021 of Hon'ble Tribunal in 0.A.92 of 2020.

20. Orders dated 24.05.2022 in Original Application No.92 of 2020 (SZ) &
I.LA.N0.90 of 2022 (SZ) of the Hon'ble National Green Tribunal,
Southern Zone, Chennai. )

21, Memo.No.1357/Secti0n.II/2022(1747726), Environment, Forest,
Science and Technology (Section-11) Department, Dt.08.06.2022.

22. Joint Committee report dt.05.07.2022 from DBr.Suresh Babu P., 1D,
(MoEF&CC), IRO, Vijayawada.

23. Orders dt.14.07.2022 of the Hon’ble NGT (SZ), Chennai in 0.A.N0.92
of 2020.

24. Fresh objections dated 26.07.2022 filed by Gareeb Guide
Organization.

25. Rc.No0.197/2020-SA/Dt.01.08.2022 of the Tahsildar, Jalumuru.

26. Rc.N0.197/2020-A/Dt.15.04.2023 of the Tahsildar, Jalumuru.

27. Lr.No.EE/Mtc.Divn./Npeta/DB/126M/Dt.03.04.2023 of the EE,
Vamsadhara Project, Narasannapeta.

28. Further action taken report by the -District Collector, Srikakulam
Dt.16.04.2023 submitted to Hon'ble NGT, Chennai, through the
Standing Council.

29. Orders dt.17.04.2022 of the Hon'ble NGT (5Z), Chennai in Executive
Application No.3 of 2023 (SZ) in 0.A.N0.92 of 2020 (S2).

30. Note orders of the District Collector, Srikakulam, Dt.28.04.2023.

@@@

It is informed that, Gareeb Guide (Voluntary Organization) Rep. by its President,
Ms. G. Bhargavi, Bahar, Sahara States, Mansoorabad, LB Nagar, Hyderabad has filed
0.A.N0.92 of 2020 before the Hon'ble NGT at Chénnai, praying to take necessary action
on the encroachments in Sy.No.59 Kakarla Pond of Chinnadugam Village, Jalumuru
Mandal, Srikakulam District.

In this connection, on the orders dated 24.05.2022 of the Hon'ble NGT in
0.A.N0.92 of 2020, further action report of the Joint Committee and also compliance
report to the objections filed by the applicant have been submitted to the Hon'ble NGT
on 06.07.2022 through the Standing Counsel for AP.

After perusing the Joint Committee report and also compliance report to the
objections filed by the applicant, the Hon'ble NGT, duly posted the case to 03.08.2022
has issued the following directions on 14.07.2022 that:

1. The District Collector, Srikakulam District is directed to identify and desilt the
inlet and the outlet of the water body and if there is any encroachment in the
inlet and outlets, take steps to restore the same, so as to enable the water
flow into the pond to rejuvenate the same.

2. The applicant is at liberty to file their objections, if any, to the Joint
Committee report as well as the report submitted by the District Collector,
Srikakulam District.

3. The above officials are directed to file their objections and the report as
directed on or before 03.08.2022 by e-filing in the form of searchable
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PDF/OCR Support PDF and not in the form of Image PDF along with
necessary hard copies to be produced as per rules.

As per the directions of the Hon ble Tribunal issued on 14.07.2022 in 0.A.N0.92
of 2020 (SZ) & I.A.N0o.90 of 2022 (SZ), a detailed compliance report has been
submitted to the Hon'ble Tribunal o1 02.08.2022 on the fresh objections dated
26.07.2022 filed by the applicant.

In this connection, in the references 26™ and 27" further reports have been
obtained from the Tahsildar, Jaiumuru and the Executive Engineer, Vamsadhara Project,
Narasannapeta respectively and this offize further action report has also been submitted

to the Hon'ble NGT through the standing Council vide reference 28" cited.

The Hon’ble NGT, Chennai has perused the above further action taken report and
issued the following order on 17.04.202Z duly posted the case to 11.07.2023.

1. The Execution Application [E.A. No.03 of 2023 (SZ)] is connected to the
Original Application No.92 of 2020 (SZ) in which the above Execution Application
is filed.

2. On 01.12.2022, this Tribunal had passed an order directing the District
Collector - Srikakulam to clear the encroachments, restore the inlets to the water
tank and file a report along with the revenue records relating to the same with

respect to Survey No.59.

3. According to the applicant, the District Collector has not obeyed the said order.
Hence, he has filed this Executive Application.

4. However, today, the District r:ollectof - Srikakulam has filed a response
stating that in Survey No.59, an extent of 12.75 Acres is classified as Tank
Poramboke viz., Kakarla Pond. Further, they have furnished a tabular column, in
which, the details of the nature of construction/structure, extent and duration of
occupation/ construction are furnished. The above structures are there in
existence between 10 and 42 years. Of the 12.75 Acres, an extent of 7.68 Acres
which were in occupation of individual agricultural farmers and the vacant land
for Sri Lakshmi Narasimha Swamy Yatra purpose are said to have been restored
by evicting the encroachers. Similerly, it is the duty of the District Collector to
restore the rest of the extent of the pond also.

5. It is also now stated that the said Kakarla Pond is extended to another Survey
No.48. If that is so, let the District Collector find out the total extent of the area
available for the purpose of the Kakarla Pond to ensure that they are
encroachment free with the inlets and outlets cleared. As it is stated that even if
any of the water bodies are put to disuse, it will not take away the character of
the same and should be retained only as a water body.

6. Let the District Collector file an additional report exploring the possibilities of
(i) re-locating the occupants furnished in Para (10) of their action taken report
and (ii) restoring the pond to its orig nal status.

7. Post the matter on 11.07.2023.
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In view of the above position, you are reguested to take up the joint survey of
the Kakarla Pond in Chinnadugam Village of Jalumuru Mandal and .find out the total
extent of the area available for the purpose of the Kakarla Pond and encroachments
thereon in Sy.No.59 and Sy.No.48 of Chinnadugam Village of Jalumuru Mandal and
submit the joint field inspection report to this office by 05.06.2023 positively, so as
enable this office to submit the further reports to the Government and Hon’ble NGT,
Chennai. A copy of the orders dt.17.04.2022 of the Hon’ble NGT (SZ), Chennai in
Executive Application No.3 of 2023 (SZ) in 0.A.N0.92 of 2020 (SZ) is herewith enclosed
for information and necessary action in this matter.

Encl: As above

Yours faithfully,
Sd/- M.Rajeswari,
District Revenue Officer,

r- —~_  For Collector, Srikakulam
//t.c.f.b.o.// N ‘ )}v\;-ﬁ
\ (}
Super\ntendeﬁ{ E\s\{\
\.\ % /'

Copy to the PS to Collector/ PS to 1C/ CC to DRO/ AQ
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Rc.No.943/2020,-/E3, Dt.26.05.2022 - Collector’s Office, Srikakulam.
FROM TO -
Sri Shrikesh Lathkar, 1.A.S., - 1) Te Revenue Divisional Officer,
District Collector, Srikakulam,
-, 2) The Tahsildar, Jalumuru.
Sir,

Sub: Suits - Original Application N2.92 of 2020 (SZ) & I.A.No.45 of 2020 (S2)
filed by Gareeb Guide (Voluntary Organization) Rep by its President Ms. G.
Bhargavi, Bahar, Sahara States, LB Nagar, Hyderabad, in the Hon'ble
National Green Tribunal, Sitting at Chennai - Request to take necessary
action - Report called for - Regarding.

Ref: 1. W.P.N0.8493/2020 filed by Gareeb Guide (Voluntary Organization)
accredited by the Telangana State Legal Services Authority vide No.
01/TSLSA/ACRDT/RR/2015, Dated 12.03.205 Rep. by its President
Ms. G. Bhargavi, Baha-, Sahara States, Mansocorabad, LB Nagar,
Hyderabad in the Hon’ble High Court of A.P. at Amaravathi.

2. This office Rc.N0.943/2020/E1, Dt.07.05.2020.

3. Hon'ble High Court orcers dated 07.05.2020 in IA No0.1/2020 in
W.P.No. 8493/2020.

4. This office Rc.N0.943/2020/E1, Dt.13.05.2020.

5. This office Rc.N0.943/2020/E1, Dt.18.05.2020.

6. Original Application No.92 of 2020 (SZ) & I.A.No.45 of 2020 (S5Z)
filed by Gareeb Guide (NGO) Rep. by its President Ms. G. Bhargavi,
Hyderabad before the Hen'ble NGT, Sitting at Chennai.

7. This office brief instructions/ facts in Rc.No.943/2020/E1,
Dt.01.07.2020 sent to the Government Pleader, NGT, Chennai.

8. Orders dated 02.07.2020C in Original Application No.92 of 2020 (SZ) &
[.LA.N0o.45 of 2020 (SZ) of the Hon'ble National Green Tribunal,
Southern Zone, Chennai.

9. EP/12.7/NGT(S2)/26/2020/AP, Dt.13.07.2020 of the Deputy Director
General of Forests (C), Ministry of Environment, Forests and Climate
Change, Regional Office {South Easters Zone), Chennai.

10. This office Progs. Rc.No.943/2020/E3, Dt.31.07.2020.

11. Rc.No.636/2020/A/Dt.12.09.2020 of the Joint Inspection Committee.

12. Rc.No.636/2020/A/Dt.12.09.2020 of the Joint Inspection Committee
(revised report received in office on 05.10.2020).

13. Orders dated 04.01.2021 in Original Application N0.92 of 2020 (5Z) &
I.A.No.45 of 2020 (SZ) of the Hon’ble National Green Tribunal,
Southern Zone, Chennai.

14. Joint Inspection Report received on 28.01.2021 from Dr.R.Sridhar,
Nodal Officer.

15. Objections dated 12.02.2021 filed the Gareeb Guide (NGO), Rep. its
Rep. by its President Ms. G. Bhargavi President, Bahar, Sahara
States, Mansoorabad, LB Nagar, Hyderabad.

16. Orders dated 12.02.2021 in Original Application No.92 of 2020 (SZ) &
[.LA.No.15 of 2021 (SZ) & I.A.No.16 of 2021 (SZ) of the Hon'ble
National Green Tribunal, Southern Zone, Chennai.

17. This office Progs.Rc.No.943/2020-E3, Dt.16.03.2021.

18. Orders dated 12.11.2021 in Original Application No0.92 of 2020 (SZ)
of the Hon'ble National Green Tribunal, Scuthern Zone, Chennai.

19. Fresh objections dt.13.11.2021 filed by the Applicant on the direction
dt.12.11.2021 of Hon'ble Tribunal in 0.A.92 of 2020.

20. Orders dated 24.05.2022 in Original Application No.92 of 2020 (SZ) &
I.A.N0o.90 of 2022 (SZ) of the Hon’ble National Green Tribunal,
Southern Zone, Chennai.

21. Memo.No.1357/Section.l1/2022(1747726), Environment,  Forest,
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Science and Technology (Section-1I) Department, Dt.08.06.2022.

22. Joint Committee report dt.05.07.2022 from Dr.Suresh Babu P., 1D,
(MoEF&CC), IRO, Vijayawada.

23. Orders dt.14.07.2022 of the Hon'ble NGT (SZ), Chennai in 0.A.N0.92
of 2020.

24. Fresh objections dated 26.07.2022 filed by Gareeb Guide
Organization.

25. Rc.N0.197/2020-SA/Dt.01.08.2022 of the Tahsildar, Jalumuru.

26. Rc.No0.197/2020-A/Dt.15.04.2023 of the Tahsildar, Jalumuru.

27. Lr.No.EE/Mtc.Divn./Npeta/DB/126M/Dt.03.04.2023 of the EE,
Vamsadhara Project, Narasannapeta.

28. Further action taken report by the District Collector, Srikakulam
Dt.16.04.2023 submitted to Hon'ble NGT, Chennai, through the
Standing Council.

29. Orders dt.17.04.2022 of the Hon'ble NGT (SZ), Chennai in Executive
Application No.3 of 2023 (SZ) in 0.A.N0.92 of 2020 (SZ).

30. Note orders of the District Collector, Srikakulam, Dt.28.04.2023.

@ee@

It is informed that, Gareeb Guide (Voluntary Organization) Rep. by its President,
Ms. G. Bhargavi, Bahar, Sahara States, Mansoorabad, LB Nagar, Hyderabad has filed
0.A.N0.92 of 2020 before the Hon'ble NGT at Chennai, praying to take necessary action
on the encroachments in Sy.No.59 Kakarla Pond of 'Chinnadugam Village, Jalumuru

Mandal, Srikakulam District.

In this connection, on the orders dated 24.05.2022 of the Hon’ble NGT in
0.A.N0.92 of 2020, further action report of the Joint Committee and also compliance
report to the objections filed by the applicant have been subrr;itted to the Hon’ble NGT
on 06.07.2022 through the Standing Counsel for AP.

After perusing the Joint Committee report and also compliance report to the
objections filed by the applicant, the Hon’ble NGT, duly posted the case to 03.08.2022
has issued the following directions on 14.07.2022 that:

1. The District Collector, Srikakulam District is directed to identify and desilt the
inlet and the outlet of the water body and if there is any encroachment in the
inlet and outlets, take steps to restore the same, so as to enable the water
flow into the pond to rejuvenate the same.

2. The applicant is at liberty to file their objections, if any, to the Joint
Committee report as well as the report submitted by the -District Collector,
Srikakulam District.

3. The above officials are directed to file their objections and the report as
directed on or before 03.08.2022 by e-filing in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF along with

necessary hard copies to be produced as per rules.

As per the directions of the Hon'ble Tribunal issued on 14.07.2022 in 0.A.N0.92
of 2020 (SZ) & I.A.No.90 of 2022 (SZ), a detailed compliance report has been
submitted to the Hon'ble Tribunal on 02.08.2022 on the fresh objections dated
26.07.2022 filed by the applicant.

In this connection, in the references 26th and 27" further reports have been
obtained from the Tahsildar, Jalumuru and the Executive Engineer, Vamsadhara Project,
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Narasannapeta respectively and this office further action report has also been submitted
to the Hon'ble NGT through the standing Council vide reference 28" cited.

The Hon'ble NGT, Chennai has perused the above further action taken report and
issued the following order on 17.04.2023 duly posted the case to 11.07.2023.

1. The Execution Application [E.A. No.03 of 2023 (SZ)] is connected to the
Original Application No.92 of 2020 (S2Z) in which the above Execution Application
is filed. '

2. On 01.12.2022, this Tribunal had passed an order directing the District
Collector - Srikakulam to clear the encroachments, restore the inlets to the water
tank and file a report along with the revenue records relating to the same with

respect to Survey No.59.

3. According to the applicant, the District Collector has not obeyed the said order.
Hence, he has filed this Executive Application.

4. However, today, the District Collector - Srikakulam has filed a response
stating that in Survey No.59, an extent of 12.75 Acres is classified as Tank
Poramboke viz., Kakarla Pond. Further, they have furnished a tabular column, in
which, the details of the nature of construction/structure, extent and duration of
occupation/ construction are furnished. The above structures are there in
existence between 10 and 42 years. Of the 12.75 Acres, an extent of 7.68 Acres
which were in occupation-of individual agricultural farmers and the vacant land
for Sri Lakshmi Narasimha Swamy Yatra purpose are said to have been restored
by evicting the encroachers. Similarly,. it is the duty of the District Collector to
restore the rest of the extent of the pond also.

5. It is also now stated that the said Kakarla Pond is extended to another Survey
No.48. If that is so, let the District Collector find out the total extent of the area
available for the purpose of the Kakarla Pond to ensure that they are
encroachment free with the inlete and outlets cleared. As it is stated that even if
any of the water bodies are put %o disuse, it will not take away the character of
the same ané should be retained.only as a water body.

6. Let the District Collector file an additional report exploring the possibilities of
{i) re-locating the occupants furnished in Para (10) of their action taken report

and (ii) restoring the pond to its original status.
7. Post the matter on 11.07.2023.

In view of the above position, the following officers have been requested to take
up the joint survey of the Kakarla Pond in Chinnadugam Village of Jalumuru Mandal and
find out the total extent of the area available for the purpose of the Kakarla Pond and
encroachments thereon in Sy.No.59 and Sy.No.48 of Chinnadugam Village of Jalumuru
Mandal and submit the joint field inspection report to this office by 05.06.2023
positively, so as enable this office to submit the further reports to the Government and
Hon'ble NGT, Chennéi.

1. The District Panchayat Off cer, Srikakulam
2. The Superintending Engineer, Irrigation Department, Srikakulam
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The Superintending Engineer, APEPDCL, Srikakulam
The Revenue Divisional Officer, Srikakulam,

The Assistant Director, District Survéy & Land Records,

o oA W

The Tahsildar, Jalumuru

It is, therefore, requested to take necessary action and submit the detailed report

exploring the possibilities of (i) re-locating the occupants i.e., present encroachments in

Sy.N0.59 of Chinnadugam Village of Jalumuru Mandal as shown below and (ii) restoring

the pond to its original status, to this office by 05.06.2023 positively, so as enable this

office to submit the further reports to the Government and Hon'ble NGT, Chennai.

s l Extent % Duration of
Nc; Nature of construction/structure ‘ covered (in ’ occupation/
. i Acs.) construction
- el e e sdeciasi b e b e — — _?_ =l e —— et
1 | MPP School | 0.12 27 years
_2_' 'Pénchayat Ofﬁéé—(Now converted as Ryothu‘_—'_ '0_0;_ R i-(s—-\;ear;-
Bharosa Kendram) ‘ i
3 Cov_ered by houses constructed by BPL 4.02 37 venrs
families - L -
Black topm road formed from Narasannépeta— , \ L
N Pathapatnam road to Chinnadugam Village | 077.55__& : 32 yeari_
5 | Field Channel E 0.44 42 years
6 OCCUDE.]tIOFIS by 40 individuals for agricultural 2 94 17-32 vears
|| operations _ _
. Vacant land for Sri Laxmi Narasimha Swamy 0.44 42 years
| Yatra purpose _ . B [
8 | Stage for Sri Laxmi Narasimha Swamy vyatra 0.01 ‘ 42 years
9 | Nagadeveta Tample 0.02 | 20 years
TOTAL 12.75

A copy of the orders dt.17.04.2022 of the Hon'ble NGT (SZ), Chennai in

Executive Application No.3 of 2023 (SZ) in 0.A.N0.92 of 2020 (SZ) is herewith enclosed

for information and necessary action in this matter.

Encl: As above

Yours faithfully,
Sd/- M.Rajeswari,
District Revenue Officer,
~ ] | ,ﬂ*'“:" For Collector, Srikakulam

N ‘
AN ‘\_.3
\ AN L\E,} b

Superfﬂtﬂgﬁdenf— E

//t.c.f.b.o.//

™

Copy to the PS to Collector/ PS to JC/ CC to DRO/ AO
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.:ES/F. dt.01.07.2023 O/o Revenue Divisional Officer, Srikakulam.
7&,* From N To
Smt, B.Santhi, MUA., The District Collector,
géeﬁ}im? Divisional Officer, Srikakulam.
rikakulam. /.« /
il s

uits ~ Original Application No.52 of 2020 ( §Z) & 1.A.No.45 of 2020 (52) filed
by Careeb Guide (Voluntary Organisation) Rep by its President Ms.G. Bhargavi,
Bahar. Sahara States, LB Nagar = Hyderabad, in the Hon'ble National Green
Tribunal. Sitting at Chennai - Report submitted - Reg.

Ref:  1.Rc.No.197/2020/SA dt:27.04.2023 of the Tahsildar, Jalumuru.
2.This office Re.No.606/2023/F, dt:28.04.2023
3.Rc.N0.943/2020/E3, dt:26.05.2023 of the District Collector, Srikakulam.
4.Letter No.SE/IC/SKLM/17/REV., dt:17.06.2023 of the Superintending Engineer,
Irrigation Circle, Srikakulam.

2ae@
| invite kind attention is invited to the references cite.

It is submitted that, this file relates to the Original Application No.92 of 2020
(52) & 1.LA.N0.45 of 2020 (52) filed by Gareeb Guide (Voluntary Organization) Rep by its
President Ms. G. Bhargavi, Bahar, Sahara States, LB Nagar , Hyderabad. in the Hon’ble

National Green Tribunal. Sitting at Chennai.

Accordingly, it is has been directed the following Officers to take up the joint
Survey of the Kakarla Pond in Chinnacfugam Village of Jalumuru Mandal and find out
the total extent of the area available for the purpose of the Kakarla Pond and
encroachments thereon in Sy.No.59 and 48 of Chinnnadugam Village of Jalumuru

Mandal and submit the joint filed inspection report to this office.

1.The District Panchayat Officer, Srikakulam.

2.The Superintending Engineer, lirigation Department, Srikakulam.
3.The Superintending Engineer, APEPDCL, Srikakulam.

4.The Revenue Divisional Officer, Srikakulam.

5.The Asst. Director, Survey & Land Records, Srikakulam.

6.The Tahsildar, Jalumuru.

It is submitted that, as per the instructions of the District Collector, Srikakulam ,
joint inspection was conducted on 06.06.2023 with the above Official in Sy.No.59 and

Sy.No.48 of Chinnnadugam Village of Jalumuru Mandal and it is observed that,

following occupations were there in the 5y.No.59 of chinnadugam Village of Jalumuru

Mandal.
SI.N | Nature of con strd&idr}/ Stfucfu ré | Extent Dufé;:ficn of
0. I Occupation/Construction
1 MPP School 0.12 27 years

|

IS S

2 | Panchayat Office ( Now converted as 0.05 10 years

Ryothu Bharosa Kendram)

FUS— -

3 lCB—\fered'_by houses constructecl'_ii;f B'PLi? 4.02 §2;/:years

{ families
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— B P

[ 4 | Black Top road  formed from ] 0.55 132 years

Narasannapeta - Pathapatnam road to |

Chinnadugam Village

Fiold Channel S v - yeal:s

6 |Stage for Sri Laxmi Narasimha Swamy Yatra | 0.01 | 42 years

“ Zb years

7 | Nagadeveta Temple | 0.02

- Total

©5.21

It is submitted that, the agricultural land encroachments in Sy.No.59 for an extent
of Ac.7.24 cents and vacant land for an extent of Ac.0.44 cents using for Sri Laxmi
Narasimha Swamy Yatra Purpose in Kakarlavani Cheruvu of Chinnadh.ugam Village were
removed earlier and the present ground status is a vacant land ‘and a caution board was

also planted in the above vacant land.

It is submitted that. the Sy.No.48 with total extent of Ac.22.49 of Chinnadugam
Village in Jalumuru Mandal, which is subdivided into 6 sub-divisions and Sy.No.48-1 with
an extent of Ac.21.08 is classified as Tank Poramboke - “Kakarlavani Tank™. On conduct

of filed inspection, it is observed that following:

"Sl.no. Nature of construction/Structure | Extent covered (1n Acs.)” j
. Agricultural land - 3 o 1477
2 Houses/Sheds I 1.60
3. | Burial Ground i R 0.05
4. Nagadeavatha Temple - Bathrooms o001 ]
5 VamsadharaCanal | 200
% e p—— B S— -~
7 Existing Tank 245 -
Total a - 2108

It is submitted that the Sy.No.48/1 and Sy.No.59 were both classified as Tank .

but only Ac.2.45 was existing on ground as tank.

It is submitted that, regarding Re-locating the occupants in the Sy.No.59 of
Chinnadugam Village of Jalumuru Mandal. it is very difficult to relocate the families of
dwelling residential houses in subject tank poramboke and other Government buildings
in other location since one habitation was formed with permanent structures, houses 27

years ago.

It is submitted that. Regarding the restoring the pond to its original status, the
subject tank was not covered in the list of tanks handed over by the Panchayat Raj
Department to Water Resources Department in the year 2005 and there is no Ayacut
covered under this tank and after formation of Narasannapeta Branch Canal (NBC)
under Vamasadhara Project in the year 1978, the tank was remained as defunct. And as

there are permanent structures in the above subject land and no ayacut. the Kakarla
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Pond cannot be restore to its original status and there is no prospect for convert the
¢ ,
present land into tank as topography is completely changed and permanent roads were

formed through this tank connecting to other villages.

However, the Joint Inspection tearn came to conclusion that there is no possibility

to relocate the existing habitation into original status as tank.

This is submitted for kind perusal and further necessary action in the matter.

Yours faithfully,

Thhsildar, - Superintending  Superintending  Asst. Distriet” evenue

Jalumuru Engineer, Engineer, Director, Panchayat Divisional
APEPDCL, Water Réscurces Survey & Officer, Officer,
Srikakulam. Department, Land Srikakulam,  Srikakulam.

lrrigation Circle, Records,
Srikakulam Srikakulam
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Rc.N0.943/2020/E3, Dt.L1.07.2023 Collector’s Office, Srikakulam.
FROM TO
Sri Shrikesh Lathkar, 1.A.S., 1) The Revenue Divisional Officer,
District Collector, Srikakulam
Srikakulam. ' 2) The Tahsildar,

Jalumuru.
Sir,

Sub: Suits - Original Application No0.92 of 2020 (SZ) filed by Gareeb Guide
(Veluntary Organization) +Rep by its President Ms. G. Bhargavi, Bahar,
Sahara States, LB Nagar, Hyderabad, in the Hon’ble National Green
Tribunal, South Zone, Chennai - Request to take necessary action - Report
called for - Regarding.

Ref: 1. Orders dt.17.04.2022 of the Hon'ble NGT (SZ), Chennai in Executive

Application No.3 of 2023 (SZ) in 0.A.N0.92 of 2020 (S2).

2. This office Rc.N0.943/2020/E3, Dt.25.05.2022 to the joint committee
members.

3. This office Rc.No.947/2020/E3, Dt.25.05.2022 to the Revenue
Divisional Officer, Srike <ulam and the Tahsildar, Jalumuru.

4. Rc.No.606/2023/F, -[t.01.07.2023 of the Joint Committee,
Srikakulam.

) ce@

I invite your attention to the references cited wherein in the reference 2™ cited a
joint committee has been constituted with a direction to submit the joint inspection
report duly taking up the survey of the Kakarla Pond in Chinnadugam Village of
Jalumuru Mandal and find out the total extent of the area available for the purpose of
the Kakarla Pond and encroachments thereon in Sy.No.59 and Sy.No.48 of
Chinnadugam Village of Jalumuru Mandal and in the reference 4" cited, the Joint

committee has submitted it's joint inspection report.

I inform that, as could be verified from the above joint inspection report, the
Sy.No.48 of Chinnadugam Village, Jalumuru Mandal is having a total extent of Ac.22.49
cents and it is divided into 6 sub-divi'sians and Sy.No.48/1 with an extent of Ac.21.08
cents is classified as "Tank Poramboke - Kakarlavani Tank” with the following

occupations.

17::) Nature of construction/structure Ex:?:tA(:;:;ed
;_ 1 Agricultural Land | | 14.77 -
2 ?“Qouses/ Sheds s N ._'”.1.60"‘
3 | Burial Ground o ] 005
| 4 | Nagadevatha Temple - Bathrooms . oo0r |
- -g__\};anmsadhar,a S s el e
_6F1|Qd Channel ” - | - 0.20
ﬁ;i FExistmg Tank 7 e T 2.45n
1  TOTAL | 21.08

I further inform that, the protection of tanks is the utmost responsibility of the
Government functionaries and in this connection, the Government, Hon'ble Courts,

Hon'ble National Green Tribunal and Distr ct Administration are issuing instructions from

[P.T.0.]
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time to time on protéctidn of tanks and eviction of encroachments in tanks, but in this
case, the joint committee has reported the objectionable occupations like agricultural
lands, houses/sheds and Nagadevata temple-bathrooms for a total extent of Ac.16.38
cents in “Kakarla Pond” covered by Sy.No.48/1 of Chinnadugam -Village, Jalumuru
Mandal.

In the above circumstances, you are requested to take necessary action to evict
the above encroachments in the Sy.No.48/1 of Chinnadugam Village of Jalumuru
Mandal, Srikakulam District classified as “Kakarlavani Cheruvu” by following due
procedure of law and report compliance to this office immediately through the Revenue
Divisional Officer, Srikakulam, so as enable this office to submit the detailed report to
the Hon’ble National Green Tribunal, Chennai before 01.08.2023.

Yours faithfully,
Sd/- Shrikesh Lathkar,
’ District Collector,
“ f % Srikakulam.
I ' i l'! 1
JEefb.o.j/ { L‘L\h‘_}”u ' i
Superintendent - E
\\_ﬂ ‘
f/ '}@ _____
» \'\,
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Item Nos.6 & 7:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No0.92 of 2020(SZ)
With
Execution Application No.03 of 2023 (SZ) in
Original Application No0.92 of 2020(SZ)

IN THE MATTER OF:
Gareeb Guide (NGO) 5
: ...Applicant(s)
- Versus
State of Andhra Pradesh, ,
Through its Chief Secretary & Ors.

...Respondent(s)

Date of hearing: 01.08.2023.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Mr. D. V. Rao.
For Respondent(s): Mrs. Madhuri Donti Reddy for R1 & R2.
ORDE

1. The learned counsel appearing for the applicant has filed a memo
stating that despite the matter pending before this Tribunal, the

electrical poles were erected in the Kakarla Pond in April 2023.

“Page 1of2



#2

2. However, in support of his contentions, he has only produced the
estimate of Eastern Power Distribution Company of Andhra

Pradesh Limited, which is of no use.

3. While so, the District Collector has stated that in Survey No.59 of the
Kakarla Pond, there have been structures in existence for several
years. Of the 12.75 Acres, an extent of 7.68 Acres were in occupation
of the individual agricultural farmers and the vacant land belonging
to Sri Lakshmi Narasimha Swamy Yatra purpose are said to have
been restored by evicting the encroachers. Similarly, the Survey
Nos.48 and 59 of Chinnhadugam Village, the inspection has been

done and necessary action will be taken as per law.

4. The above referred facts are available in the communication

addressed to the standing counsel dated 10.07.2023.

5. We direct the District Collector to file a detailed status report
regarding the physical features bf the Kakarla Porid", the number of
encroachments, including in the inlet and outlet channels, the action
taken 'so far and the action to be taken for evicﬁng them to restore

the pond and the inlets and outlets to their original shape and size.

6. Let the matter be listed on 31.08.2023.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

O.A.N 0.92/2020(_82) &
E.A. No.03/2023 (SZ)
015t August, 2023. AD.

Page 2 of 2
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Rc.No.606/2023/A, dt:25.08.2023 (O/o Revenue Divisional Officer, Srikakulam.

From : To

Smt. B.Santhi, M.A, . The District Collector,
Revenue Divisional Officer, Srikakulam.
Srikakulam,

Sir,

- E_Sub: Suits — Original Application No.92 of 2020 ( 5Z) & 1.A.No.45 of 2020 (52) filed

by Gareeb Guide (Voluntary Organisation) Rep by its President Ms.G. Bhargavi,
/ Bahar, Sahara States, LB Nagar = Hyderabad. in the Hon'ble NationalGreen
> _-ribunal, Sitting at Chennai — Report submitted — Reg.
Ref: 1.Rc.N0.197/2020/5A dt:27.04.2023 of the Tahsildar, Jalumuru.
2.This office Rc.N0.606/2023/F, d1:28.04.2023
3.Rc.N0.943/2020/E3, dt:26.05.2023 of the District Collector, Srikakulam.
4.Letter No.SE/IC/SKLM/17/REV, d1:17.06.2023 of the Superintending Engineer,
Irrigation Circle, Srikakulam.
5.Rc.N0.197/2020/A, dt:12.06.2023 of the Tahsildar, Jalumuru.
6.This office Rc.606/2023/F, dt:07.07.2023.
7.Rc.N0.943/2023/E3. dt:22.07.2023 of the District Collector, Srikakulam.
8.Rc.N0.197/2023/A, dt:28.07.2023 of the Tahsildar, Jalumuru.
9.Rc.N0.197/2023/A, dt:23.08.2023 of the Tahsildar, Jalumuru.

2@Q@

| invite kind attention to the references cited.

It is submitted that, in the reference 7" cited. it has been directed to take necessary
action to evict the encroachments in Sy No. 48-1 of Chinnadugam Village of Jalumuru
Mandal, Srikakulam District classified s “Kakarlavani Cheruvu” by following Due
process of Law and submit the compliance report to this office immediately through
the Revenue Divisional Officer, Srikakulam so as enable this office to submit the
detailed report to the Hon'ble Natior'wai Green Tribunal,Chennai.

It is submitted that, in the reference 8" and 9" cited. the Tahhsildar, Jalumuru has

~ reported that, as per the instructions of the District Collector, Srikakulam, he has

proposed for evection on dt.26.07.20223 and requested the Station House Officer,
Jalumuru to provide the necessary security arrangements Men and women
Constables on dt.26.07.2023.at.10.00A.M. Chinnadugam Village.Jalumuru Mandal to
avoid inconvenience from the encroachers’.

It is submitted that, the Tahsildar, Jalumuru has also stated that, heavy rains
occurred from dt.25.07.2023. to 27.07.2023 and inundated the encroached fields and
bunds, the evection work not possible through JCB and could not be evicted,
but on 08.08.2023 the revenue officials along with SHO Jalumuru and police persons
went to encroached paddy fields with one JCB and 1 Tractor for eviction paddy fields in
“Kakarlavani Tank™ in Sy.No. 48-1 of Chinnadugam Village, Jalumuru Mandal and at
that time they have evicted 08 Acres of Agriculture encroachments out of 14.77cents, but
the remaining extent was not possible for eviction as the encroached fields are with fully

mud and water due to heavy rains and also submitted that, the remaining extent will be



74

evicted after drain of stagnant water from encroached fields in “Kakarlavani Tank™ in

Sy.No.48-1, of Chinnadugam Village, Jalumuru Mandal.

The Tahsildar, Jalumuru-has further submitted that, regarding the remaining

encroachments, permanent structures were formed in an extent of Ac.1.60 in Sy.No.48/1

as detailed below and the removal of the encroachments may lead to law and order

problem in the above village as one habitation was formed in the part of the above

survey number.

Table of the permanent structures:

S.N | Name of Encroacher | Assessme Type of Occupied Duration of
o. ' nt Construction extent with Occupation/C
Number ' constructions onstruction
1 | Gunda Krishna S/o 78 |° Slabbed House Ac.0.10cents 25 years
' Tatayya
2 Nagamani Hemaltha | 84 ~ Tiled | Ac.0.08cents 25 years
W/o Mohanarao House(Penkitillu)
3 | Panga Adilakshmi W/o 86 Slabbed House Ac.0.10cents 25 years
Rajulu
4 | Ravada Simmanna $/0 198 Slabbed House Ac.0.10cents 25 years
' Bodeyya .
5 | Baggu Simhachalam S/o| 89 Slabbed House | Ac.0.08cents | 25 years
Dalappadu
6 Dunga Apparao $/o 105 Slabbed House Ac.0.10cents 25 years
Simmayya
v Ampali Simhachalam 206 Slabbed House Ac.0.07cents 25 years
$/o Boddeyya
8 | Surapu Mugatayya S/0 208 Slabbed House | Ac.0.10cents 25 years
Appalaramayya
9 | Challa Appanna /o 136 Slabbed House | Ac.0.10cents 25 years
Yarrayya
10 | Baggu Syamasundarao 205 Slabbed House Ac.0.10cents 25 years
$/0 Suryanarayana
11 | Challa Adinarayana $/o 100 Slabbed House |  Ac.0.05cents 25 years
Gurumurty
12 Challa Gavirashu S/o 102 Slabbed House Ac.0.08c¢ents 25 years
Adinarayana
13 Challa Ramana S§/o 101 Slabbed House Ac.0.08cents 25 years
Adinarayana
14 | Gorle Punyavathi W/o 98 Slabbed House Ac.0.06cents 25 years
Chinnarao
15 | Gedela Mallamma W/o 97 Slabbed House Ac.0.06cents 25 years
Gavarayya :
16 Patta Appanna S/o 104 Slabbed House | Ac.0.06cents 25 years
Suryanarayana
17 Dasari Ramu S/o 103 Slabbed House Ac.0.10cents 25 years
Appalaramayya
18 Panga Ramana $/0 87 Slabbed House Ac.0.10cents 25 years
Rajulu
19 Gondu Ramana $/o0 88 Slabbed House | Ac.0.08cents 25 years

Krishna
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In this regard. it submitted that, necessary instructions were issued to the Tahsildar,
Jalumuru for removal of the remaining agricultural encroachments in Sy.No.48/1 in

“Kakarlavani Tank™ of Chinnadugam Vi'lage, Jalumuru Mandal.

It is further submitted that regarciing the eviction of 108 permanent structures that
are developed in the S.N'os 48/1 and 59, it cannot be possible to evict as it may lead to
the law and order issue in the village since the encroachers are living in the said
abandoned tank from the past 25 years above and they have developed one habitation
in the above land and it is difficult to reallocate the entire habitation (108 permanent
structures) to a different area and also their social and religious customs cannot be

reproduced.

In this regard, the report of the Tahsildar, Jalumuru is submitted herewith for kind

perusal and for further necessary action in the matter.

Yours faithfully,
Sd/-B.Santhi,
Revenue Divisional Officer,
r Srikakulam.

//t.c.b.o//

Divisiora!l Administr ic

Lo

q‘l
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